
RATIFIED MINUTES OF MEETING No.06/16 OF NORMS COMMITTEE-I (DES-I SECTION)
HELD ON 22.06.2015

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concemed firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This'may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. 06/16 of the Norms Committee (NCJ) for the licensing year 2015-2016 was held on

22.06.2015 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of
Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume-I. The following Members of the

Committee were present in the meeting: -

Sl.No Name of the representatives &
their Designation

Room

No.
Telephone No. Department

1 Sh K.K.Tiwari I.A 476 23063321 DHI,UDYOG.BHAVAN

う
４ Sh S.K.Jain, D.0. 428A 23063321

Extn.3318

23063166

DIPP,UDYOG.BHAVAN

Sh.Kanwalinder Singh Sodhi,

Asst.Dir。 (MeCh)

736A 23063802

Extn.2459

DC(MSME),NIRMAN
BHAVAN

4. Sh.     Parveen     Shalllla,

Dy.DGFT
302 23061562

Extn.146

DGFT,UDYOG.BHAVAN

Sh.Haradhan Das,FTDO 404 23061562

Ext.265

DGFT,UDYOG BHAVAN.

I -The Committee considered the individual cases qf the agenda qf this meetinq generated throueh the

online $tstem qf NIC. The decisions taken thereon are as under:

l iCase No。 :48/3/80-

| IALC2/2015

11責。rilさ

Party Name:HIND HIGH
VACUUM COMPANY PVT
LTD.

RLA Filc

Meet No/Date:6/80-   Status:
ALC2/2015        1Approved
22.06.2015           1

1Lic.No/Date:0710094995,
.23.04.2013            1

101/80/050/00048/AM16/    :07/24/040/00526/AM13/

Decision:The committee decided to ratitt the n0111ls baSed upon the DIPP ID No.12/73/2015-TSW/1~~~~I   W雨
ご
~丁

へ



dated 22/62015 as underi―

iCase No.:8/13/80‐

lALC2/2013

|

1面ご面ぼ
~~~~~

~融
盤ЪttNS
13rIIEMSINDIAPVT。~~~~~IRLA File ~~~~~~~~

l. lmport items from Sl. No. 20to23,65 to 68 and 84 to 88 (consumables) put together
may be up to 2 % of FOB value of exports.

, Rest of the import items at Sl. No. 1 to 19, 24 to 64 & 69

to net basis with accountability clause.
necessary action accordingly.

to 83 may be allowed on net l
つ
ん

―l

F¨
mК卿31孵躙 1孵

細~町
障Q FHe~~~~~~~~IRLAFile ~~~~~LicNo/Dttα 05Ю3570081

:01/80/050/00121/AM14/    105/24/040/00074/AMi4/    13.06.2013            ‐

IDecision:The Committee decided to close the casc as the lrm vide it's letter dated N‖ has info111led

thatthey have surrcndered thc above mentioned AA.RA may check up the position attheir end.

IRA rnay take necessary action accordingly.

13 :01/80/050/00213lAMt4l:051231040/001 60lAMl4l

Decision: The Committee noted that firm's reply dated
per recommendation of the DHI representative decided
export/import items for consideration of their case.

Case is deferred to 03.08.2015.

Ⅲ暇T質師面
|

13.01.2015 has been examined by DHI and asi

to caH f11111's technical person to elaborate oni

|

Case No.:2/20ノ 80‐

ALC2/2013

Case No.:3/20/80-

ALC2/2013

HQ File

:O1/80/050/00391/AM14/

Party Name:L&T― MHI   Mcct No/Date:6/80-
TURBINE GENERATORS IALC2/2015

Meet No/Date:6/80-

IStatus:

Deferred

4

PVT.LTD. ‐22.06.2015

HQ Ⅲe~~~~聞璃薦蕊詳WttF面鋼J圏薫1淋民Ю1/80/050Ю 0390/AM14/ IЮ ソ

Decision: The Committee noted that firm's reply dated 24.02.2015 along with Amendment Sheet dated
26.02.2015 has been sent to DHI on 25.03.2015. The firm has informed that the above AA has been
obtained for deemed export, supply is to Rajasthan Rajya Vidyut Utpadan Nigam Limited (Sl.No.la).
Case is deferred to 03.08.2015.

Party Name:L&T― MHI
,TURBINE GENERATORS
IPVT.LTD.

IRLA File

:03/95/040/00510/AM14/

:ALC2/2015

'2.06.20151Lic.No/Date:0310753791
115.10.2013

Status:~~~
IDeferred

|

B淋:蕊
Decision: The Committee noted that firm's reply dated 24.02.2015 along with Amendment Sheet dated
26.02.2015 has been sentto DHI on 25.03.2015.The flrln has infolllled that the above AA has beeni
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‐  Case is deferred to 03.08.2015。

‐6

Case No.:68/3/80-

ALC2/2014

FQΠL     ~IRLARL
:01/80/050/00079lAMl5l :071211040100636lAMl4l 28. I 0.201 3 Dare:03.08.201 5

Decision: The Committee noted that reply dated 13.10.2014 has been sent to DHI on 21.10.2014 and
reminder has also been sent to DHI on 27.01.2015. In continuation another reply dated 13.03.2015
received from the firm has been sent to DHI on 20.03.2015.The firm has confirmed that the above,
mentioned AA has been obtained for deemed export, supply is to Chennai Metro Rail Corporation. l

:  21.04.2015 for comments. Case is deferred to 03.08.2015.
」

Decision: The Committee noted that reply dated 13.10.2014 has been sent to DHI on 2l.lO.2Ol4 and

reminder has also been sent to DHI on 27.01.2015. In continuation another reply dated 13.03.2015,

received from the firm has been sent to DHI on 20.03.2015.The firm has confirmed that the above,
mentionedAAhasbeenobtainedfordeemedexport,supplyistoChennaiMetroRailCorporation.
Case is deferred to 03.08.201 5.

I Case No.:36/25/80-

ALC2/2013
Party Name: ZENITH Meet No/Date:6/80-
PRECIS10N PVT LTD.,   lALC2/2015

122.06.2015

Status:
Deferred

1器航5ν0056υAMl″ 1鶴危刷iOЮ033りAMl″ キ::ざgttγα0710101249:諸Ъ3Ю&20151
Decision: The committee noted that firm has not submitted complete reply to the deficiency letter sent

tothemon0l.06.20l5anddecidedtosendremindertothefirmtoexpeditereply.
Case is deferred to 03.08.2015.

IЮ l謎 胤 雷
局渇卜   Pany Name… NSⅢ KK Mは NげDttασ諄

IMANUFACTURING    ‐ALC2/2015

Name:ALSTOM /80-~~

PARVEEN SHARMA

鵬謂齢協需翼:智R:甜
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COMPANY PVT.Ltd.   22.06.2015
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T麗籠〒蒟面面互百万BttL3Ю剛51
Decision: The committee noted that the firm has not furnished complete reply to the deficiency letter

tissued to them on 18.02.2015 and reminder dated 01.05.2015 and decided to issue final reminder tor
,the firm to fumish reply failing which their case will be rejected without further notice and the firm;

iwill have to pay applicable custom duty with interest.

tCase is deferred to 03.08.201 5.

Case No.:1/25ノ 80-

IALC2/2013

1HQ Filc

…
蘊F濡響

M
I

IRLA File

lMeetNoDat」 6/80-~~
IALC2/2015
02.06.2015

Status:
Deferred

:Lic.No/Date:3210072580 1Defer

,:01/80/050/00525/AM 141 :321211040/001 77lAMl41 30.01.2014 Date:03.08.2015

Decision: The committee noted that firm's reply dated 01.04.2014 has been sent to DHI on

r05.06.2014 followed by reminders dated 13.08.2014, 02.11.2014 and 09.01.2015 for comments and

decided to issue reminder to expedite comments.
Case is deferred to 03.08.201 5.

iCase No.:18/25/80-     Party Name:BOTIL OIL  'Mcet No/Date:6/80-   IStatus:

,К

卿 3 
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 Defer~~
414/  1H.02.2014        1Date:03.08.2015

Decision: The committee noted that the unit has submitted representations in various Advance

,Authorizations where the unit has been requested and reminded earlier to furnish essentiality

certificate issued by the Directorate General of Hydrocarbons. The committee also noted that in these
liaran^rra-rc--t-:,-,--L-f:, irepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of 

I

12 dated 04.03.2013 had taken up ths matter with the Policy VI Sec」 on ofthe DGFT for seeking thdr

i comments and cla面 ncation.It was also noted that Policy VI Sec」 on had further taken up this matter

|  lwith the TRU Section of the Department of Rcvcnuc vide their note dated 28.02.2014.The TRUI

.  ISection vide their OM No.354/148/2013-TRU dated 28.02.201 4 offered corninents/clariflcations on t

ithis issue.
l

,The committee decided that since Policy VI Section had earlier taken up this matter with the TRU
rSection, the matter was again referred to Policy VI Section for taking up the matter with the

TRU Section, Department of Revenue again bringing to their notice the request made by the

'unit for granting waiver for submission of DGHC certificates.

tCase is deferred to 03.08.2015.

Party Namc:BOTIL OIL
T00LSINDIA PVT

Mect No/Date:6/80‐

:ALC2/2015
Status:
IDeferred

BI謎獅r2y8)
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IHQ File

麗篇
而I~~

|

ILTD(FORMERLY BAKER 22.06.2015
101L             I

RLA File
:01/80/050/00551/AM14/   :05/23/040/00455/AM14/   11.02.2014 Date:03.08.20151

Decision: The committee noted that the unit has submitted representations in various Advance
:Authorizations where the unit has been requested and reminded earlier to fumish essentiality l

:certificate issued by the Directorate General of Hydrocarbons. The committee also noted that in these l

rrepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of ,

lcertain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note r

dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their:
comments and clarification. It was also noted that Policy VI Section had further taken up this matter i

with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU,

lSection vide their OM No. 354114812013-TRU dated28.02.2014 offered comments/clarifications on

this issue.

lThe committee decided that since Policy VI Section had earlier taken up this matter with the TRU

rSection, the matter was again referred to Policy VI Section for taking up the matter with the I

,TRU Section, Department of Revenue again bringing to their notice the request made by the
:unit for granting waiver for submission of DGHC certificates.

:Case is deferred to 03.08.2015.

Party Name:BOTIL OIL  Meet No/Date:6/80-
T00LSINDIA PVT    IALC2/2015
LTD(FORMERLY BAKER 22.06.2015
01L              I

IHQ File RLA File ILic.No/Date:0510380277 1Defer      l
:01/80/050/00057/AM15/   :05/23/040/00457/AM14/   26.02.2014 Datc:03.08.2015

:Decision:The committee noted that the unit has submitted representadons in various Advanccl

:Authorizations where the un■ has been requested and reminded earlier to fumish essentialityl

certincate issued by the Directorate General of Hydrocarbons.The committee also noted thatin thesei

lrepresentations,the unit has soughtto grant wa市 er for submission of DGHC cerincates in respect ofi

ccrtain AAs.Thc committee noted that on the issuc of essentiality certincate,DES I Sec」 on宙 de notel

dated 04.03.2013 had taken up this matter with the Policy VI Section ofthe DG「 F for sceking their:

comments and claHication.It was also noted that Policy VI Section had futther taken up this matterl

lWith the TRU Section of the Department of Revenue vide their note dated 28.02.2014.The TRUI
ISection vide their OM No.354/148/2013-TRU dated 28.02.2014 offered cominents/clariflcations on i

lthis issuc.                                                                               ‐

IThe COmmittee decided that sincc Policy VI Sec● on had earlier taken up this matter whh the TRUi

ISeC10n,the matter was again referred to Policy Ⅵ Section for taking up the matter with the,

ITRU Section,Department of Revenue again bringing to their notice the request made by the

,unit for granting waiver for submission of DGHC certificates.

,Case is deferred to 03.08.2015.

Lic.No/Date:0510378994 1Defer

114
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iCOmments which is s● 1l awaited.Reminder to C&PC has been issued on 18.05.2015 1o expedhe

iCOmments.Case is deferred to 03.08.2015.                              :

邪亥「
~甲儒扁

1卿IIII夫=野¬: IHQ File           RLA File           Lic.No/Date:0510380507 1Defer
1161:01/80/050/00062/AM15/   105/23/040/00493/AM14/   127.02.2014            1Datei03.08.2015

‐ IDecision:The Commitee notcd thatttm's reply dated 24.07.2014 was sentto MSME on ll.08.2014
1 1fo1lowed by reminder dated 01.05.2015 for comments.MSME rcprcsentative has rcqucsted to provide
, ia copy of the application to them to facilitate comments and NC decided to send a copy of the

,application to MSME for comments. Case is deferred to 03.08.2015.

事電癬攣
百~珊
雖憚
玉WI翻
F直
~1癬~

r尋聯:Ⅲ募ⅢI師獅Ⅲ扇丁
~[需
肝而155774「
~~~

'Decision: 
The Committee decided to close the case as the firm has informed that they have r

surrendered the above mentioned AA vide its letter dated 19.03.2015. RA may check up the position;
iat their end.
I
I

I

iRA may take necessary action accordingly. 」

ICase No.:34/5/80-

.ALC2/2014
Party Name:         ‐Mcet No/Date:6/80-
STERLITE           ALC2/2015
TECHNOLOGIES LTD.  22.06.2015 1織

di
HQ File RLA File ,Lic.No/Date:0310773184,Defer l

18 :01/80/050/001 I 9lAMl5l ':031951040100894/AM14l ,06.03.2014 Date:03.08.2015 ,

Decision: The committee noted that firm's reply dated 16.12.2014 has been sent to DEIi on
t06.01.2015 for comments. Reminder to DIT through E-mail has been issued on29.04.2015 to expedite

'comments. NC decided to issue reminder to DIT to provide comments at the earliest.
rCase is deferred to 03.08.2015.
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Date:03.08.2015

Party Name:

STANADYNE
IAMALGAMATIONS PVT.

5
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LTD.
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113轟

泥50/00049/AM15/  1:ケ危帰l':λ:房jI話「「
~~[11'171:1:::i悪~~[習

思嘔:lliI:|

型 __[丞二型lII_Ii褻:m型 |

I sought dme to furnish reply to the DIPP deiciencyl
|

珈 d mЮi別 5&3m洲 ■
“

2創 5帥d“d“dl

|

|

ICase No.:21/27/80-       Party Name:            Mcet No/Date:6/80-    Status:
ALC2/2014           THERMAL SYSTEMS    ALC2/2015        ,Approved

(HYDERABAD)P.LTD.,   22.06.2015         1

IHQ File              lRLA File             Lic.No/Date:09100595411
:01/80/050/00646/AM15/     :09/24/040/00632/AM14/     12.03.2014            1

IDecision:The committee decided to rati″ the n0111ls based upon the DHI U.0.Note No.3(122)/15-

TSW(B)dated 08.06.2015(Copy Ofthe comments being sentto■ rm and RA).

IRA may take necessary action accordingly.

21

「  ~
| IHQ File            lRLA FileHQ f it. RLA File Lic.No/Date:04101 56209 Defer

,22 :011801050/00083/AM 15/ :0412410401002891AMl41 13.03.2014 Date:03.08.201 5

Decision: The Committee noted that the firm has sought time to furnish reply to the DIPP deficiency
I 'letter sent to the firm on 05.03.2015 and E-mail sent on 13.03.2015 followed by reminder dated

01.05.2015&E-mail ll.05.20l5anddecidedtoissuefinalremindertosubmitreply.
Case is deferred to 03.08.2015.

Directoial
Ministry
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温 IThe cttitee noted th面高 品 満 品 五31ⅢⅢ 高『̈
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|
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nedAAhasbeenobtainedfOrdeeml

「 I      I

|:01/8U/U)U/UUlソ Z/AMID/ 1Wj/ソ D/U4Uノ UUUDZノ Aサ lD/¨
_″
IZly4・ ZUl針  _______■ ■ IE■ i_ザ 1

1椰感欄 熙 鱗善
繁織朧 :盤鳳 肌 ∬漑胤 肝躙

%鵬品児5腕蔦鳳百
~1穏

艦蕊輛

1需勇iF断菅漱攣濡 蕊需
‐
魔

icase is deferred to 03.08.2015.                                      :

rtte NQ3劇 8)  Fany Namα
   造 き棚 Tα

σ8)lmed l
lALC2/2015          1SGEC HEAVY
I         ENGINEERNG LIM「 ED,2.06.2015    1     :

261綿
蹴 :瀞::::去↓ lj摯 ち」浙 :1::::/嵐

~百
し` 6わ慶3b316j意とfttj befer~~:

M15/  109.05.2014        1Date:03.08.2015:

IDecision:The Committee noted that the illll has not replied to the deiciencies raised by DIPP dated|   ■′じじlSIυ ll。  111● しυHlllllιι●0 1lυ LCu Ll10し しHC llllH llao llυ t iし Pllしu Lυ  Lllし u■■1し 1し 11ヽ 1し 01010しυ υ, ν■■■ V‐ Lν u l

l  112/05/2015 sentto thern on 05.06.2015anddccidedtoissuerenlindertotheflinitofurllishreply.     :

| ICase is defcrred to 03.08.2015.

1憮椰鋼鞘椰
: iCaSe isdeferredto03.08.2015.

翻締
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HQ File RLA File

ILIMITED 122.06.2015

|:01/80/050/00271/AM15/  1:04/24/040/00079/AM15/

Decision: The Committee noted that the firm has not replied to the deficiency raised by DHI dated
13.03.2015 sent to the firm on 20.03.2015 followed by reminder on 01.06.2015 and decided to send
final reminder to the firm to fumish reply. Case is deferred to 03.08.2015

~Fttτ

5W3万5百裏≡び万T5T589388鳶
Ъ3朗つК■51

| ICase No.:5/12/80¨
I  ALC2/2014

noted that reply of the firm dated 04.04.15 has been sent to DEIT on
and decided to issue reminder to DEIT to expedite comments. Case is

,.-..-...-,.,.....,i

1器LL I孵
御~

Decision: The Committee
12.05.2015 for comments
deferred to 03.08.201 5.

Case No.:59/12/80¨

ALC2/2014
翫而
Deferred ¬

Decision: The Committee noted that the reply of the firm dated 10.05.2015 has been sent to DHI on

'20.0S.20t5 for comments and decided to issue reminder to DHI to expedite comments. Case ist
deferred to 03.08.201 5.

|  ICase No.:34/12/80-     Party Namc:BOTIL OIL  Mcet No/Date:6/80-

| IALC2/2014          1T00LSINDIA PVT    ‐ALC2/2015
|            :LTD(FORMERLY BAKER 22.06.2015

薦蔦「
~爾
臨蕊
電聴

|´。rfi各 ′.十o lool10Я  h、′thO「 iヽrpr十ハ r,tρ
`η

ρnprnl∩ f口 、′rtrハ r,rhハ no Thρ  rnmmiffOρ ,lq^n∩ 十ρパ 十h,lin thハ ぐρ lI lcertificate issued by the Directorate General of Hydrocarbons. The committee also noted that in theset

131 lrepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of

|1棚Ъ総£|:W器器!蹴:∫積‖鷺宵I;Ψι∬篇l訛踪iWm増柑
|

:運lille瀧1鮮棚鍵畿Fil:港T「Iギ紺:∬;」防鼎駆1111鮮1‰肌思 |

1 lhSヽSue.                                 i
| IThe committee decided that sincc Policy VI Scction had carlicr taken up this matter with thc TRU:

| ISeCIOn,the matter was again referred to Policy VI Section for taking uttthe mttter with thei1「一―一一……ヽ一一………―I_‐‐
稿 、

9

Staius:
lDeferred

IHQ File            RLA File           Lic.No/Date:3H0064601,Defer
:01/80/050/00308/AM15/  :31/83/040/00089/AM15/ 124.07.2014       1Date:03.08.2015

1毬1翻
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i TRU Section, Department of Revenue again bringing to their notice

unit for granting waiver for submission of DGHC certificates.

' 'Case is deferred to 03.08.201 5.

-ie;"Nr.;7uat8u - --*lP;.tyN;ffi - 
[rtl*tN"lo"t.'.e,'ao- -ls"tr" 

- 
ItALC2t20t4 icortaurnctel 

"ALCzlzOls 
iDeferred 

ii----- IENGINEERS&BoDv lz2.o6.2ots i Ii t;ui#;['s cor'apariv, l--'-- I I

",lr___ ilro. I l_ _l

" iuQ pl. m[A Fil- lLrc.N1ro"t*r ll00280r lD"r;--- i

l:01/80/050/00319/AM l5l t:111241040100006/AM l5l t31.07.2014 
lDate:03.08.2015 

1

ir;.*ron The Committee noted that DHI has raised deficiencies in the firm's apptication vide U.O.i

lNo.3(13+)/2015/TSw (B) dated 10.06.2015 and decided to send it to the firm to furnish reply. Case is 
I

ldefeneA to 03.08.2015. 
I

IF品

赫 LC2/20141麒
雉 ∬
61蜆 編

騨

卜麗騨蘇観鮮憮嚢落
~1吻
渕繭

「

~
ase as the f1111l vide their letter dated 15,05.2015 has

informed that the above mentioned AA has been obtained on net to net basis (GN-4 for engineering
r products)with accountability clause in terms of Para 4.12 (vii) of HBP 2015-2020.

IRAmり tよe necessaw a“on accordn」 y.

I郡面「
~~   1~孵

F醐
……
「蕊
~

話」WttP而9247~開蕊:蔦
Decision: The Committee noted that the firm;s reply dated lq.Oe.ZOtS has been received and is being
isent to DIPP for comments. Case is deferred to 03.08.2015.

「甲渕
‐~~5N闊  /80-臨d

015      1

卜1勲輌1舜檄I鷺品お総需
03107885比B瘍覇

25.05.2015 sent by the frm has been examined byl
l   ■ヽ 01ヽ TDD■■′

^ハ
k^..崎 :.△月 Fl l丼 ス0.・ 月OA^払 ぃ

^、
ァ、,:月0+L^:_Inヽ 1^1ぅ ′●●′う∩lξ TO■■7/つ く 月^+^月 うう ハκ うハ1(^^|, ,the DIPP who has raised further deficiency vide their ID No.1217312015-TSW35 dated 22.06.2015 as

; runder and decided to send it to the firm to fumish reply immediately:- ,

li N -\\ I日
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"Reply submitted by the firm vide their letter dated 25.05.2015 has been perused and they may

be asked to submit the following information:

I . Basis for the Blank sizes (38.4 mm x 29.2 mm) supported by size of Laminations (Dimensions of
Laminations are not legible in the drawings of Laminations submitted by the firm) .

2. Basis/justification for claiming wastages of 1.85 gms. (For 48% Ni-Fe material) & 1.94 gms.

(For 80% Ni-Fe material) during punching supported by sheet layout diagram indicating the
wastage during blanki ng/punching."

:

iCase is deferred to 03.08.2015.‐
甲膏
~僻
晦諦躙
繭
下1濡¬)IA PVT.LTD.     122.06.20%        |

イヽ1くノ   ー∩く∩0つ∩l zl            n。 十o・∩20Rつ ∩1く |:01/80/050/00432/AM15/   1:02/24/040/00119/AM15/   105.09.2014            1Date:03.08.2015'

,Decision: The committee noted that the firm's reply dated 08.04.2015 sent to MSME was incomplete. ,

DGFT reminder was sent to the firm on 12.06.2015 to submit complete reply at the earliest. Case is

deferred to 03.08.201 5.

Decision: The Committee noted that the DIPP deficiency letter has been sent to firm on 01.05.2015 to
furnish reply and decided to issue a reminder to firm to expedite reply.
Case is deferred to23.06.2015.

―

一

―     |

| lfOrCOmments.Case is deferred to 03.08.2015.

f- WFa'ryNa.erERMANENT iMANolout.'olsG 
--lsdtr"- 

I

i iALCZt2Lt4 1MAGNETS LIMITED rALC2l20l5 iDeferred ',

i i------ | r22.o6.2ots I I

l,^ IHOFiG 
-IRLA 

Fil. --- 
-[Li..N"/Dat.o3l078%10 

D"f* - I

i" i,ovsolo5otoo6TztAMtst i:o3t9s/040t00505/AMl5/ i18.09.2014 lDate:03.08.2015 j
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田 LNE l写

F“

腱
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,:S iHQ pit" :Rle pite rlic.No/Date:0210204923
t6 lA.AlA A^tt^tr1?l n r rlAtAlAAll-lAttlal lnannanl/

1  1                     1

1381HQ Filし  ~ ~~     ■LA「il`~ ~    ~ILiと 6ヽ/D五16ib'lo'649'bDど fei     l

l 101/80/050/00434/AM15/ 1:02/24/040/00117/AM15/ 105.09。
2014        Date:03.08.20151

1  11)ecision:The comrnittee noted that the application ofthe fllHl has been sent to DIPP on 15.06.20151

赫呻脚

‘‐９

‐ｎ

ｅｉ

隧
，
ｘ
Ｄ
一

|



ハ

「

121

=-i
I "R.ply submitted by the firm vide their letter dated 25.05.2015 has been perused and they may 

I

I be asked to submit the following information: 
i

I l. Basis/justification for claiming wastage of 2.47 gms. during punching supported by sheet layout 
I

i Oiagram indicating the wastage during blanking/punching." 
i

iCase is deferred to 03.08.2015. 
I

再蕊胤:蕊蔦i蔦」
~賠
璃蕊高蔦

lDecision: The Committee noted that DIPP has raised the following deficiency in the application of the
firm vide ID No.1217312015-TSW/42 dated22.06.2015 and decided to send it to the firm to furnish
reply:-

l. Information in respect of Sl. No. 3, 4, 5, ll & 14 of Standard Deficiency Format, export product
wise.

Quantities ofimport items at Sl.No.l to 15,21 to 32,36 to 41,43 to 47,49&52to 54 in Nos.
also in addition to their weights.

Quantity Of import items at Sl.No.16,17,33,34&42 in meters.also in addition to their
weights.
Difference in import item at Sl. No. 48 and export item at Sl. No.
activities on import item.

Case is deferred to 03.08.201 5.

Party Name: PYRO

２
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４ 5 with det山師側加
明

rectorよ e Ceneral(

躙 管織器3
ITIR:甜
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43 Case No.:50/24/80…

12

No.:49/24/80- Namc:PYRO No/Date:6/80-

GOA
15

5

1710005948

脚潔譜観鞘Im雲よ嘱Y肌器圏 :面
m朧樋en rec詢
“
面蒟血g

No。 :32/24/80-

;Decision: The Committee noted that firnoted that firm's application has been sent to C&PC for comments on1   1)ecision: l he Colllinittee noted that ilrrn's application has been sel
'  111.02.2015 followed by renlinder on 05.06.201 5 to expedite cornlnents.
11.UZ.∠ UlD 10HOWじ u Dy rCInlnc
.Case is defcrrcd to 03.08.2015.

HQ File            lRLA File
:01/80/050/00594/AM15/   :17/24/040/00085/AM15/
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上鳥繭面群― |

M15/  105.11.2014        1Date:03.08.20151|:01/80/050/00565/AM15/  1:31/83/040/00173/AM15/  105.11.2014        1Date:03.08.20151

1Decision:The Committee noted that denciency raised by MSME on 12.05.2015 in the nrm'sl
lapplication has been sentto the flrm on 12.06.201 5 to furnish reply.                              

´

.Case is deferred to 03.08.2015.

Party Name:KUVAWALA
CORE DRILL
IEQUIPMENT PVT.LTD., 翻寧

~1濡~

M_0310790蕉開蕊蔦
Decision : The Committee noted that hard copy of the application of the firm has not been received
and decided to send a request to RA, Mumbai to send hard copy of the application of the firm at the
:earliest. Case is deferred to 03.08.2015.

RLA File
:03/94/040/00700/AM15/

1 lCaseNo.:21/24ノ 80-     Party Name:THERMAX  IMcct No/Date:6/80-   Status:
| IALC2/2014         BABCOCK&WILCOX  ALC2/2015        Deferred
I :                 ENERGY SOLUT10NS   i22.06.2015         1          !

1囲郭
蜃 %鱚  聴   |

~「
稀而 面 而 π

騨
鰍 酬 F~  FFI

7         Am y 齢酢≫而面1丁
~~|

lDeddon:The committee dedded to tted the ca

13

嘉R脚
Delhi‐11

α
ｌｎｉ‐
Ш

Ｄ‐
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Decision: The Committee noted that reply dated 18.06.2015 of the firm has been received and is being
rforwarded to DIPP for comments. Case is deferred to 03.08.2015.

No。 :1/3/80-

~F而
百
~~肝

聯
蕊 蔦 I   ~|

IHQ File          lRLA File          Lic.No/Date:1710005962 Defer
101/80/050/00595/AM15/   l17/24/040/00116/AM15/   103.11.2014            ‐Datc:03.08.2015

1
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麟|[職需詰鰍 蕊漱漑認鸞

"Reply submitted by the firm vide their letter dated 25.05.2015 has been perused and they may

be asked to submit the following information:

L Basis for the Blank sizes (38.4 mm x29.2 mm) supported by size of Laminations (Dimensions

of Laminations are not legible in the drawings of Laminations submitted by the firm).

2. Basis/justification for claiming wastages of 1.85 gms. (For 48% Ni-Fe material) & 1.94 gms.

(For 80% Ni-Fe material) during punching supported by sheet layout diagram indicating the

wastage during blanki ng/punching.

|

iCaSe iS deferred to 03.08.2015.

149

ICase No.:4ノ
21ノ80-

22.06.2015            1

:HQ File             RLA F‖ e            Lic.No/Date:0710107058 1Defer:HQ File             RLA F‖ e            Lic.No/Date:0710107058 1Defer       l
:01/80/050/00480/AM15/   :07/24/040/00297/AM15/   126.11.2014            1Date:03.08.20151

mb`凛温十五さё6“品蔽ささh&もa“品remiⅢ虫,中1lζ颯nttlⅢF1lA,IP中壼1ユ|  lr_11^..,^■ ■ ..口 _^:1^_1,ハ う 0ハ lξ ^_月 _^_1_月 ^_´

Dire(

Mini

:~          ~                5itよ
る
'80:  
もtitiζ: ~~11Case No.:4ノ

21ノ80-      Party Name:ZENITH    Meet No/
1ALC2/2014          PRECISION PVT LTD.,  IALC2/2015        'Deferred    i

「 翻 瀞
繭 F~:蕊

需 硼 雪
面

    町

~1

鵬 航 5υO%70/AMW ttt馴 :OЮO“開

購萬蕊m臨1潔語幕繭
l..^月 ^_^^ヵ 月̂ ^祠 ^月 +^.△ ^/1:● +^∴△儡・_●ハ f11.・h:0■ rOnl■′:__0パ :。十ol、′・_                            |lunder and decided to send it to the flrm to furnish reply imlnediately:―                             :
|
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ICase No.:36/24/80-

IALC2ノ2014
i

IParty Name:          IMeet No/Date:6/80-

iCAMFIL AIR        ‐ALC2/2015
FILTRATION INDIA PVT.22.06.2015
1LTD.              ‐

"瓢 |な鳳T~脇 蕊漁 戸聞 而b3923の :03.08.2015

Decision: The Committee noted that the firm has not replied to the MSME deficiency letter sent to the
firm on 07.04.2015 followed by reminder on 05.06.2015 and decided to issue final reminderto them
to expedite reply. Case is deferred to 03.08.201 5.

l ifumiSh reply.Case is deferred to 03.08.2015.
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:HQ File
:01/80/050/00585/AM15/
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Decision: The Committee for comments on
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吾頒]諄淋III罵意蔦I「
~ 町

~
IMeet No/Date:6/80¨

:ALC2/2015

,2.06.2015

:D""i.ion: fhe Committee noted that application of the firm has been sent to C&PC for comments on,

,11.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman tol
Joint Secretary, C&PC to expedite comments.

:Case is deferred to 03.08.2015.

rDecision: The Committee noted that application of the firm has been sent to C&PC for comments on

13.02.2015 followed by reminder on 18.05.2015 and decided to issue a D.O. letter from Chairman to

JS, C&PC to expedite comments. Case is deferred to 03.08.2015.

f -[*u N".;st24t8o: Status:
‐ALC2/2014 Deferred

Decision: The Committee noted that C&PC has issued a deficiency letter to the firm directly on

01.06.2015 to furnish reply and decided to issue reminder to the firm to expedite reply. Case is
deferred to 03.08.2015.

鷹
腱
旺
ＩＩ
Ｆ
Ｉ
Ｉ1孵
御̈

601謎潔 124/80¨
Party Name:ANGIPLAST
PRIVATE LIMITED

Meet No/Date:6/80-
ALC2/2015

16

iit.,nioii i;ii;;;a bt;;i;a.; "; ib.oi.zoii and decided to issue a D.o. letter from chairman to

iJoint Secretary, C&PC to expedite comments.

ICase is deferred to 03.08.2015.

Name:ANGIPLAST
ATE LIMITED
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Decision: The Commitlee noted that C&PC has issued a deficiency letter to the
01.06.2015 to fumish reply. Case is deferred to 03.08.2015.

五品i diお ctiジ :蓬
|

Nil datedl

Meet No/Date:6/80‐    Status:
ALC2/2015 Deferred

lzz.oo.zors i-mrN./Drrc ;u4ilD"f.;*-
tl
16.12.2014 :Date:03.08.2015

Decision: The Committee noted that earlier application of the firm was sent
the application has

to DHI for comments.
been Sentto MSMEIIHowever,as the case penains to MSME(ChemiCal),

(ChemiCal)fOr examination and comments.
Icase is deferred to 03.08.2015.

「
1聯Iジ弩型憎:性憎性翌響彎麟:l. Information in respect of Sl. No. 3,4 & 5 of Standard Deficiency Format, export productl

wise. :

2. Size/Specs. of import item at Sl. No. 6 and justificatiodbasis for quantity of this item. 
I

Net length of rubber cable in export products may also be indicated with documentary,
evidence.

Case is deferred to 03.08.2015.
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rRA may take necessary action accordingly.

ALC2/2014 ‐DEVELOPMENT        ,ALC2/2015
1ENGINEERS LTD.      122.06.2015|                 IENGINEERS LTD.     122.06.2015

-一―― ―――一―一wttF而面111)ill鬼 50/00571/AM15/    111;;ら男10/00425/AM15/

No。 :31/24/80‐
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ICase No.:55ノ 24/80‐

| IALC2ノ 2014

lr
los Hq nit.IHQ File
:01/80/050/00600/AM15/
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1next meeung to be held on 14.09.2015 to clarltt impO〃 expo■ hems in this casc before the Norms

lCommittee for ratincation ofnolllls.Case is deferred to 03.08.2015.                  :

「    1孵 m‐

|

勲再要喜
躍潤胤b樹搬繹

鵬∞mments.        |

I DecisおI葛 死 6■而 Iち3稲ted that applicati61。 fthe flrm has been sem     ems on
1  11.02.2015 followed by reminder on 18.05.2015 and decided to issuc a D.0.letter from Chairman tol

l JOint SCCretary,C&PC to expedite comments.                            :
l iCaSe is deferred to 03.08.2015.                                       1

Party Name:

Case is deferred to 03.08.2015.

No.:46/27/80-
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IALC2/2014

1HQ File

MAGNETS LIMITED ‐ALC2/2015
22.06.2015

Deferred

RLA File ILic.No/Date:0310792307 1Defer       l
23.12.2014            ‐Date:03.08.20151

fo1lowing denciency in the application ofthel

and decided to send it to the nrnl to furnishl

Status:
Approved

101/80/050/00671/AM15/   :03/95/040/00766/AM15/

:Decision:The Committee noted that DIPP has raised the

Arm vide ID No.12/73/2015-TSW/69 dated 22.06.2015

1reply:¨

ReJy subm撤 ed bythe im宙 de thdrに ter dtted 25.05.2015 has been perused and they may l

be asked to submitthe fo1lowing informalon:                            |

1. Basis for weight of Blank(1.82 gms.)Supported by size of Blank. Blank size of38 mm xl

13.85 mm menuoned in calculations does not appear to be coFeCt keeping in view thei

drawing of hem namely Lamellar Yoke submitted by the nrm.                  :
2. Name ofthe exportitem in Advance AuthoHzation is``Lamellar Flux Concentrator''whereas,i

calculation details and drawings have been submhted for“ Lamellar Yoke"and the same mayl
be clarifled.                                                                    i

3. Basis/justification for claiming wastages of 0.91 gms. (50% of input weight) during punching
supported by sheet layout diagram indicating the wastage during blanking/punching.

iCase is deferred to 03.08.2015.

iCase No。 :29/24/80-

:ALC2ノ2014
Party Name:HEXAGON   ,Mcet No/Datc:6/80-
lMETROLOGY INDIA PVT.IALC2/2015

1LTD.               :22.06.2015

HQ File IRLA File             lLic.No/Date:05103925771
:05/23/040/00406/AM15/    124.12.2014            1701:01/80/050/00574/AM15/

IDecision:The commitee decided to ratify the norms based upon the DEIT U.0.Note No.
17(9)/2015-IPHW dated 19.05.2015(Copy Ofthe comments being sentto■ mland RA).

RA may take necessary action accordingly.

~呻
戸
~孵
悩鯨IWT~1稿|

RLA File Lic.No/Date:05103925761HQ FileΠtt ΓHC
,711:01/80/050/00 575/AM15/  1:05/23/040/00405/AM15/  :24.12.2014       1

Decision: The committee decided to ratify the norms based upon the DEIT U.O. Note No.
, I 7(8y2015-IPHW dated 19.05.201 5 (Copy of the comments being sent to firm and RA).

|IRAmり tよe necessary acuon accordn」 y.

「
~

@{ila*tN"ro"t"tr/8G - i$"d-
iSUIraI SYSTEMS LTD., ]atCzzOts lDeferred

Ii i22.06.201s I
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Ｆ
Ｉ

ト

瓢



ハ

I io".i.ion, rtr. Cornr"itt""-""t.d ih"t-ft..fuppli"rtio" h^-t,"* *"i t;'C&PC-* 11.0r.r0151

I lfotto*.0 by reminder dated 18.05.2015 for examination and comments and decided to send a D.O. 
I

iletter from Chairman to JS, C&PC to expedite comments. 
i

i lCase is deferred to 03.08.201 5. _ _ I

Deferred

―     ―
          

・
  I

|「

mlattrlillltil]鷲

:i5of Stttard Defl…
…"“ productl

and jus■■cation/bぉおbr qumuty ofths■ P.Netl
length of rubber cable in export products may also be indicated with documentary evidence. 

'

Decision, ih" Cornmittee noted that firm's application has been sent to C&PC on 08.05.2015

followed by reminder on 18.05.2015 for examination and comments and decided to send a D.O. letterfollowed by reminder on 18.05.2015 for examination and comments and decided to send a D.O. letter

from Chairman to JS, C&PC to expedite comments. Case is deferred to 03.08.2015.

「司頚羽『
耐~胃瓢F¬

「WЪ硼颯粍1嘉瀕『
m~_圏
巨∃i ir..* mA Fl.-- ir.trN"/D"t.osl03%r, r i

lre i,ovaolos0/00se6/AMr s/ i:05t24/040t00448/AMl s/ lzo.tz.zot+ i i

I E.t.t"*. Th... itt. O".ia.A to rutiry tn. *rr* Ur*O ,p"., tmi
i irswlzo dated2z/62015 as under:- 

i

I I l Quantities of import item at Sl. No. I to 45 may be allowed on net to*net basis with 
l

鄭騨ni

| ICase No。 :44/3/80-

| IALC2/2015
IMeetNo/Date:6/80-

:ALC2/2015
122.06.2015
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accountability clause.

Quantity of import item at Sl. No. 46 may be allowed as 4243.3 Kgs. as
content in export products after 50 o/orecovery from scrap.

Quantity of import item at Sl. No. 47 may be allowed as 3187.8 Kgs. as
content in export products after 50 0Z recovery from scrap.

4. Quantityof importitematSl.No.48maybeallowed as4413.2 Kgs.as2.128Kgs./kg.:
content in export products after 50 oZ recovery from scrap.
Quantity of import item at Sl. No. 49 may be allowed as 8043.1 Kgs. as 2.024 Kgs./kg.
content in export products after 50 %orecovery from scrap.

Quantity of import item at Sl. No.50 may be allowed as 1906.6 Kgs. as 1.932 Kgs./kg.
content in export products after 50 o/o recovery from scrap.

Quantity of import item at Sl. No. 5l may be allowed as 1244.7 Kgs. as 2.10 Kgs./kg.
content in export products after 50 o% recovery from scrap.

Quantity of import item at Sl. No. 52 may be allowed as 2818 Kgs. as 2.203 Kgs.lkg. :

content in export products after 50 oZ recovery from scrap.

Party Name:POLY
‐MEDICURE LTD.

Party Name:PYRO
IELECTRIC
IINSTRUMENTS GOA
PVT.LTD

Meet No/Date:6/80- Status:
ALC2/2015         Deferred

1.878 Kgs./kg。
|

1.868 Kgs./kg。
|

Status:
一

!

6.

7.

8.

I

IRA may take necessary action accordingly.

IDecision:The Committee nOted that application ofthe f11lH has been sent to C&PC for comments onl
:11.02.2015 fo1lowed by renlinder on 18.05.2015 and decided to issuc a D.0.letter from Chairman to:

Joint Secretary,C&PC to expedite comments.                             :
iCase is deferred to 03.08.2015.                                      :

ICase No.:67/3/80-

:ALC2/2015 rDeferred

鳥7~「蕩蕊蒜蔦五I蔦「
~囲
慨評画面面圏薫蔦蕊

Dec'ision: The dommittee noted that DIPP hai raised deficiency in the firm's application vide their ID
',No.1217312015-TSW78 dated22.06.2015 as under and decided to send it to the firm to fumish reply
immediately:-
I l. Difference in export items at Sl. No I to 5.

2. Information in respect of Sl. No. 3 of Standard Deficiency Format-Export product wise.
I :. Information in respect of Sl. No. l1 of Standard Deficiency Format for import items at Sl.
No.3&4.

ICase is deferred to 03.08.2015.

1荒慧聴
腱おたが

'2.06。

2015

Party Name:PRANITA
ENGINEERING
SOLUTIONS PRIVATE
ILIMITED,

~~lMeetNML面
摘y

‐ALC2/2015
22.06.2015

Status:
'Deferred

珈
嗣

21

No。 :34/27/80-
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Party Namc:ANGIPLAST
PRIVATE LIMITED

Quantities of import item at S1. No. 1 to 51 may be allowed on net to net basis with
accountability clause.

Quantity of import item at Sl. No. 52may be allowed as 611.9 Kgs. as 1.873 Kgs./kg.
j I __ ,jgf*j:..p"tt p.odr"t":*rft..50 o% recovery from scrap.

い
切
口

輛

22

No/Date:6/80‐

D..i.i-r rhi-committee decidedlo ratifu the nornrs based "d; tt 
" 

bHt u.o. Not" No. Nit Aut.a
l

'22.06.2015 
(Copy of the comments being sent to firm and RA).

i
I

IRA may take necessary action accordingly.

HQ File             lRLA File
:01/80/050/00572/AM15/   1:05/23/040/00458/AM15/

iH{File- 
'_trLA iit. ** -liic.No/Dat.,osror3aTeo fo.r..

l:01/80/0s0/o}629lAMtsl :081241040100366/AMl5/ 101.01.201s iDate:03.08.2015

No.:4/27ノ 80-

Decision: The Committee noted that C&PC has sent a deficiency letter directly to the firm on
0l .06.2015 to furnish reply immediately. Case is deferred to 03.08.201 5.

Party Name: SMC No/Date:6/80-

TICS(INDIA)
ATE LIMITED

:05/24/040/00466/AM15/

The committee decided to ratiff the norms based upon the DIPP ID No. 1217312015-

Case No。 :71ノ27/80-

ALC2/2014
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4.

6.

7.

Quantity of import item at Sl. No. 53 may be allowed as 3104.3 Kgs. as
content in export products after 50 %orecovery from scrap.

Quantity of import item at Sl. No. 54 may be allowed as 3566.1 Kgs. as
content in export products after 50 o% recovery from scrap.

Quantity of import item at Sl. No. 55 may be allowed as 3096.4 Kgs. as
content in export products after 50 o/orecovery from scrap.

Quantity of import item at Sl. No. 56 may be allowed as 1697.2 Kgs. as
content in exporl products after 50 o% recovery from scrap.

Quantity of import item at Sl. No. 57 may be allowed as 35.4 Kgs. as
content in export products after 50 ohrecovery from scrap.

2.164 Kgs./kg.|

2.108 Kgs./kg.|

|

1.985 Kgs./kg。
|

2.191 Kgs./kg.|

2.164 Kgs./kg.|

,RA may take necessary action accordingly.

1  lCase No.:4ノ24/80‐       Party Name:TERUMO
I  ALC2/2014           PENPOL LIMITED

|

HQ File RLA File
:53/24/040/00014/AM15/

‐  Hマ rHC
841:01/80/050/00549/AM15/

翫面高語〒五e commhee noted‐ thF irrn's apメた江iO「Iξ bech~蔦

『

罵
:followed by reminder dated 18.05.2015 for examination and comments and

1器織棚電性.准:ば'C&PC 
Ю exped“∞mmmに

L.′TD. 122.06.2015

C&PC on l」 .02.26131
decided to send a D.0.|

|

|

| ICase No。 :23/27/80-     ‐Party Name:SARTORIUS Meet No/Date:6/80-    status:
|  .ALC2/2014           STEDIM INDIA PVT.   :ALC2/2015         1Deferred    ‐

:5面蔦 薫 淵 諦 一 一 需   静 TI
:Decision:The Committee notcd thatthe l

)40/00360/AM15/   106.01.2015            Date:03.08.2015'

the DIPP dcflcicncy letter dated 07.04.2015 has been sentto the

iV′
:01/80/050/00648/AM15/  :07/24/040/00360/AM15/ 106.01.2015

tvlllrrvu. r rrw vvlrttlltllwv ltvLvu llloL LllU Url t UUllVlVrrVJ fVLLVf UOLUU V /.V

ifirm on 01.05.2015 and decided to issue reminder to firm to expedite reply.

l915:j*:e.1lo3!L29rr*
‐Case No.:42/3/80¨

ALC2/2015
Party Name:ISGEC
HITACHI ZOSEN
LIMITED

lMeet No/Date:6/80-     IStatus:

IALC2/2015         1Deferred
22.06.2015

‐HQ File            RLA Filc           tic.No/Date:0510392693:Defer      '
1 1:01/80/050/00042/AM16/ 1:05/23/040/00452/AM15/  106.01.2015        1Date:03.08.20151

。∠IDecision:The Committee noted that DIPP has raised deiciency in the nrm's application宙 de their ID I

,6ヽyiぁ″:扇L聴薔
'II鳥

あダ屁.売i;It篤:1誌 11ふ品t憮ざ
=∬

1:諾祥著高κttξll:j彰
|

immediately:-
i l. Information in respect of Sl. No. 3,4,5, 11 & 14 of Standard Deficiency Format, exporti
i product wise.

i 2. Quantity of import item at Sl. No. 5 in Nos. also in addition to its weight.

I

lCase is deferred to 03.08.2015.

七 謄 i
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|だ蒸悩l∬:yピ概謝ば
&“ 2∝ 5帥d“d“d b ttnd■わぬenm b i面山К山

Defer
Date:03.08.2015

14.06.2015 has been received and is being

胃畷r証甲薦
―

蔦ly~1諸i漑語面両面薫 R_蕊I
3flciency letter dated 07.04.2015 has been sentto the

)5.06.2015 and decided to send flnal reFninder tO f11111

|  111サ 111月 :0/1::::,:↓ 1:サ   11:ち:1':;::|;:,1

|

|

1 11.Difference h expo■ lems江 創.No l to 4 and割 .No.5to 8            1

ilヒlm繁:11選‖獲:l計 N:lF::辮思霜:胤」器 ぽ鳳:留癬露・副.NQ
おax、誤fLd。 0.。&2∝,           Nλ 、ヽイ………………………………～――‐悩沖こ―つ五
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~

開応Ю∝ω晨剛yl淋蔦i
lUeciSon: fhe Committei noi.O tfrut the MSME deficiency Ietter dated lO.Oi.ZOiS t" U""n sent to
jthe firm on 01.05.2015 followed by reminder on 05.06.2015 and decided to issue final reminder to the j

I{yl::rr-t':-:!ll:iTT 9:r"Td*1" 3198'201:, _,**- *__,_ -l

Decision: The Committee noted that the firm's reply dated 28.05.2015 has been sent to DIPP for

lcomments on 18.06.2015 and decided to await comments. Case is deferred to 03.08.2015. 
i|じ

OmmCnLS On iδ .uo.∠ UID ttα  aCclcco 10 aWall commcnls。 しぁ c IS OCICrrCC Io y,.uδ
i∠ Y」
Dl_____…

……… 1

F~~孵
面~臨応
……

「F籠辮・
薦~:田器淵

PRIVATE LIMITEII  I                 PRIVAlE LIMITED     22.06.2015         ‐

| IHQ File            RLA File           Lic.No/Datc:0310792873 1Defer
1931:01/80/050/00071/AM16/   :03/94/040/00954/AM15/   .13.01.2015            1Date:03.08.2015

1品驚1鳳1%:l蹴腿蹴:よ鵠雅路』TIIHttWl鼎il榔昇lttraiSed“
ndmり

1朧l脚熙
鵬 鑑棚 F濁農槻mwil響

血

■___J08.2015.

|:^_^_J^^__^_`^^― 力 月 ^^:力 ^"+^_^^月 ^い
^ 1^++^_|

1跳吼酬 R湯∬Jξ遇酬潔肥 :棚緊.∞
mme籠S ttd“d“dЮ КdaDQ団∝

l iCaSe is deferredto 03.08.2015.

郷
~務

僣XF統
置
町
~

蕊戸問鰊
4101600361~~~

10111lS baSed upon the DHI U.0。 Note No.Nil dated

Ｄｉｒ
Ｍｉ
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肝赫

|

RA)。

1

t__*-_

I lDecision: The commiuee decided to ratifr the norms based upon the DHI U.O. Note No. Nil dated

| 122.06.2015 (Copy of the comments being sent to firm and RA).
tt
i l* may take necessary action accordingly.

師
~

卜6冊蕊  剛扁図

「

剛亥
繭
了F

PRIVATE LIMITED

Status:
Approved

122.06.2015

::04/24/040/00242/AM15/ 114.01.2015

l:-*-*--,1--"--..-*l-'-i
I Decision: The Committee noted that firm's application has been sent to C&PC on 11.02.20151

:followed by reminder dated 18.05.2015 for examination and comments and decided to send a D.O.,
, ,letter from Chairman to JS, C&PC to expedite comments.ti

Case is deferred to 03.08.201 5.

ICase No。 :9/24/80‐ ALC2/2014 Party Namc:DOOSAN
POWER SYSTEMSIN

「甲証
~寧
需¨  /80‐ 師

● 器 航 5900007AMlσ 職 た男 iOЮ022シA ~LLiNo'醜
僣 bち lo39'慧 jと b6各

~~~

=M15/  ■5.01.2015        1Date:03.08.2015

1 1Decision:The Committee noted that deiciency raised by DIPP(Chemical)宙 de l.D.No.7/140/15-

I TSW dated o4.06.2015 in the Яrm's application and decided to send■ to the nrm to furnish reply

l lmmediately.Case is deferred to 03.08.2015.

聯 蒟 3面而 Mcet No/Date:6/80-

Di

1100 1Case No.:5/27/8Cl‐

26

No/Date:6/80‐

5

The committee decided to ratify the norms based upon the DHI U.O. Note No. Nil dated
5 (Copy of the comments being sent to firm and RA).



~F亜蕩面百~
甲
RLA File
:52/24/040/00059/AM15/源II

Decision: The Committee noted that the DIPP deficiency letter dated 07.04.2015 has been sent to the
,firm on 01.05.2015 to furnish reply and decided to send reminder to the firm to expedite reply. Case
,is deferred to 23.06.2015.

Decision: The Committee noted that deficiency raised by DIPP in the
received and is being sent to the firm to furnish reply. Case is deferred to

:ALC2/2015       1Deferred
i22.06.2015            1

1Liぎ:｀ o/D五t`:3'ibb4ijうO De拠
「

‐……

116.01.2015            1Datei03.08.2015

一

ｎ
一
〇ａＣ

悧
２０‐５

一、

６
．

ｍ
　
・
０

■

２

"0:。
0月 月△
`^:△
hハ w:綺 +k△ 書 .・_'。 0^Al:ハ ^+:^h、 ′1月 △ II′ヽ  |

Case No.:50/27/80‐

Decision: The committee noted that MSME has raised deficiency in the firm's application vide U.O.
Note No.30(55)/15-ME dated 22.06.2015 and decided to send it to the firm to furnish reply.

I lCase ls 
deferrld to 03.08.2015. 

I

誌肥棚 ぽ
~

i鶉 ;~ 10392923

lill:]llilF/27/80‐

駈

~~~~~

IDeferred
|

104輛脇話;扁調蕩刷i蕊扁而
~孵
需禦10107478扉版
~~~

5        1Date:03.08.2015

Decision: The Committee noted that firm's application has been sent to MSME on 17.04.2015 for
:  lexamination and comments and decided to issuc a reminderto MSME to expedite comments.Case is

i  deferredto03.08.2015.

画 Case NQ3協 78) Paゥ Namα HEURTEY~

Ｄｉｒｅ
耐
Ｕ

27

熙ywTER萌爾軍
直

File 110065210
1/83/040/00230/AM15/

No.30(42)/15‐ ME dtted 03.06.2015 and decded to send l to the irln to imish re口 y.  |
is deferred to 03.08.2015.                                                            1

-一――――‐――‐一――‐――一― ‐一―― ―― ――――――一 一ヽ一―」

: The committee noted that MSME has raised deficiency in the firm's application vide U.O.

Case No.:27/27/80‐

IMcet No/Date:6/80¨

IALC2/2015

22.06.2015



DIA~~ALC22015~~~~獅 高 面 丁
~

〕D   122.06.2015        1

鳥|」
~閉

漉酔雷而蕩而
leflciency letter dated 07.04.2015 has been sentto the

015 and decided to send a renlinder to the flini to

l.04.2015 received from fllHl has also been foAVarded

8.2015.

「

106

rc Fn" - -- pr-a rire liirNolout.olrozq3los [o.r.r- --l
i',lirs0/6s0/0066s/AMls/:otoiioiorcosiztAMlst lio.ot.zots iout.'ol.ot.zots i

Decision: The Committee noted that DIPP tus,aisea deficiencvln the firm's application vide thlir
IDecislon:The Committee noted that DIPP has raised deiciency in the■

1111's application宙 de theil

lID No.12/73/2015¨
TSW/106 dtted 22.06.2015 as under and dedded to send itto the nrln to fumishi

響 Ⅷ 樵 熊 岬 hnm耐 田 由 に同 山 d“
"創
5 has“ m四 晰 d帥山 hy mデ

beasuttubmitthemunformatim T響

鷺T窃』Ⅷ潔(器轟12sunTn」 3slfrttl∬ fLがぉ議fl繁
nce AuthoHzation.              |
ge Valve Reed(Export hem at Sl.No l&2)&|

|

‐
一
 ‐一―― ――――‐―¨  ́‐ ‐一―‐――――――― 一‐‐――‐――― ‐―――――――――――J

iDecision: The Committee noted that firm's application has been sent to MSME on 23.04.2015
followed by reminder on 05.06.201 5 for examination and comments and decided to await comments.

'Case is deferred to 03.08.2015.

DireC
A nini 1魃
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No.:8/27ノ 80-

熙:電紐:器男辮:刷よ富χ織肌鳥激:意F乳獄
enm｀叩山面°n宙
“
uQ

heimЮ
Ψttel・ /1Case is deferred to 03.08.2015.

IMedNo/Dttα 6/80-~~^

1鑑盤F
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F辮
而~~岬讚 ~躙さ耐田

1棚児w∞“
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2- lmport items at Sl. No. I to 3 shall be of relevant grade and thickness as contained in the
export product.

3. Quantities of import items at Sl. No. I & 2 may be allowed 1.05 Kgs./Kg. content in the
export product as claimed by the firm.

4. Quantity of import item at Sl. No.3 may be allowed as 1957 Kgs. as 1.03

Kgs./Kg. content in the export product.
5. Import items at Sl. No. 4 & 5 may be allowed on net to net basis with accountability

clause.
6. Import item at Sl. No. 6 shall be of relevant grade and dia. as contained in the export

product and quantity of this item may be allowed inclusive of 2 Yo wastage as claimed by
the firm

7 . Quantities of import items at Sl. No. 7, 8, 9 & 10 (welding Consumables) may be allowed
as270 Kgs.,440 Kgs., 145 Kgs. & 415 Kgs. respectively.

RA may take necessary action accordingly.

1 藤 面 高 面 蔦 I罵 1而戻高 dded to rattt the nOms based upon the DIPP ID No.12/73/20DIPP ID No.12/73/2015-il-
I lrswlt l0 dated 22l62ots as under:-

i I t. Net empty weight of export items at Sl. No. 1,2,3 & 4 may be specified as 28.5 MT each.

i 12. Net empty weight of export items at Sl. No. 5 & 6 may be specified as 18.5 MT each.

I : 3. Net empty weight of export items at Sl. No. 7 & 8 may be specified as 17.9 MT each.
) I 

^ 
rr-1 -,----r------:-l-r - c- ---- ^-/:L^-- - ^^L ol \T^ n o- ln 

-^-.L^^-^^:J:^l 
^^Oaa f,I'f ^^^1), ti N; ;.;i; weight of export items at Sl. No. 9 & l0 may be specified as 87.2MT each.

rll0i5. Word"Relevant"maybeprefixedwiththedescriptionsof importitemsatSl.No. 1,1y be prefixed with the descriptions of import items at Sl. No. l, 2, 3, 8, ,

Party Name:ISGEC HEAVY IMeet No/Date:6/80¨    Status:
ENGINEERING LIMITED  ‐ALC2/2015        1Approved

‖4 7 Kgs/K3m面直
電

9,10&16.
6. Quantijes ofimport itcms at Sl.No.1&2 may be a1lowed as
export products as clailned by the flrrn.

7. Quantity of import item at Sl. No. 3 may be allowed as 44388 Kgs. (32880 Meters) inclusive,
of 2.04 o% wastage as claimed by the firm. 

i

Quantity of import item at Sl. No. 4 may be allowed as 4 Nos. on net to net basis. Duty free j

weight of this item may be allowed as 9412 Kgs. inclusive of 50.7 o/o wastage after taking 20 i

o% recovery from scrap.

Quantity of import item at Sl. No. 5 may be allowed as 2 Nos. on net to net basis. Duty free

weight ofthis item may be allowed as 3 198 Kgs. inclusive of 37.4 %o wastage after taking 20
o/o recovery from scrap. i

ary,llt :fjmgort item at Sl. No, 6 may be a,llowed as ] Nos.-on net to net basis. Duty free i

zs trs\..,\tf 
:'

11



o% recovery from scrap.

11. Quantityof importitematSl.No. T may beallowedas2Nos.onnettonetbasis.Dutyfree
weight of this item may be allowed as20716 Kgs. inclusive of 32 o% wastage after taking 20
oZ recovery from scrap. 

i

12. Quantity of import item at Sl. No. 8 may be allowed as 6726 Kgs. (3060 Meters) inclusive of i

2.04%wastage cIJmed by the frm.    1。
wed as 13528 kgs.(12364 Meters)inclus市 elQuantity ofimport item at Sl.No.9 may be al

of2.04%wastage dJmed by the arrn. llowed as 58290 kgs.(38400 Meters)hdudvel

Quandty ofimport hem at Sl.No.10 may be a
J2餌 %w器 呼 dJmdけ ぬehm B,И

嗣 5餌 ddng∞
“
um州→ mゅ

:Quandties Of import hems at Sl.No.H,12,
a1lowed as applied for i.e.3600 Kgs.,3600 Kgs.,800 Kgs.,2400 Kgs,&1400 Kgs.|

３

　

　

４

　

　

５

respectively.
16. Quantity of import

o% wastage.

|

旋 m江 鰤 J6mり be allttd郎
“

0頃 yO血 → 耐 面 К 」
電―

一
RA may take necessary action accordingly. J

[-M-ip"rt, Nun* KTNECo -Wi$"t*t -iI illt CztzOtl irerraeN COMPOSITES - iALC2l2015 lDeferred i

i I Inrotn PVr LrD l22.o6.2ots i 
I

i- - - m nr" 
-FrA 

Fil" -fi"N"/Drt*1710006043 D.fo I

irtt l'oVsot0s0/00634/AMls/ l:nDafia0/00180/AMls/ l:o.ot.zots lDate:O3.08.201s 
I

I D;r.r;;ard c".,"itt*;ted thr 
l

I lexamination and comments and decided to remind MSME to expedite comments. 
I

I lCase is deferred to 23.06.2015. 
I

t-8"*. Nr.Szn:ZIAU 
----tP",ly 

N"*"' DEE ---- [VeetN"fO'"teOSO- Ft"t"- -i
i ix,cztzou logvelopnagNr tALC2l20l5 lApproved i

I i ieNcrNeens LrD. lz2.o6.zots i i

| ;uqril;-** -tRroFit.- - -Ei"N"rout",osto:q303s[-----l
lll2l:01/80/0:ry06821ry1 l:05/23l040/00a75/AM15/ 130.01.2015 I __l
I iD..t.tr* fn. .omriuee decided to . 

l

I \ZZ.OA.Z0I5 
(Copy of the comments being sent to firm and RA). 

Ittr
i iRA may take necessary action accordingly. ___l

IB器蔦:3蕊Лttj~画
」~~~~~

1:07/24/040/00385/AM15/

1野F“
創~~  |

102.02.2015

Decision: The Commiftee noted that the firm has not replied to the deficiency
',12J5.2015 and decided to send a reminder to the firm to furnish reply.
Case is deferred to 03.08.201 5.

聾ic.No/Dttα 071010754】 IDettr
IDate:03.08.2015

letter sent to them on

メ
ゝ
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weight ofthis hem may be a1lowed as 3049 Kgs.inclusive of 35.3%wastage a■ er taking 20



ICase No。 :7/3/80‐       IParty Name:FENIX    IMeet No/Date:6/80-   Status:
:ALC2/2015          PROCESS           IALC2/2015         ‐Deferred
‐                ITECHNOLOGIES     22.06.2015        1
‐                 、PVT.LTD.

1        匿鷲荒:;:駆万鳳萬戸語薇犯Iご
i10065242臨

i:
114■ 1^=^:^1_■ ■̂ ^1__ュ `^1_ 4 J J_ュ nlnn _   …・     ′・ 1    ・ 1   ・ 1Decision: The Committee noted that DIPP representative present in the meeting has raised

deficiency in the firm's application as under and decided to send it to the firm to fumish reply
limmediately:-

i

i"Sl.No.3, 4, 5 & I 1 of Standard Deficiency Letter (Export Product wise)."

iCase is deferred to 03.08.2015.

|

IHQ File             RLA File            LicoNo/Date:05103930551      1
1:01/80/050/00032/AM16/  1:05/24/040/00495/AM15/  102.02.2015       1      :
115二
ふ

“

品:i籠 8品

“

品86bさまと86お ratiげ th`品 :品ξ

“

ζea iboA he ЫPP ibヽdi,″ 3,,σ 13」
|

TSW/115 dated 22/62015 as under:―

|  ``Advance Authonzation may be ratined as per General Notc‐ 4 for Engincering Products.''    |

RA may take necessary action accordingly.

ICase No.:32/3/80…

:ALC2/2015

‐Case No.:11/27/80-

ALC2/2014

Case No.:14/27/80-
‐ALC2/2014

Party Name:REYNOLD    Meet No/Date:6/80-
INDIA PVT.LTD.      :ALC2/2015

122.06.2015

Party Name:HINDUSTAN  Meet No/Date:6/80-
EQUIPMENTS PVT.LTD., ALC2/2015

22.06.2015

Status:
Approved l

Status:
Rejected

,,0 HQ File RLA File Lic.No/Date:5610004531
" " :0 1/80/050/00636/AM l s/ :561241040100056/AM 1 5/ 03 .02,2015

Decision: The Committee noted that the value addition in this case is less than l5%. RA may please

verify the same. Accordingly, NC decided to reject the case with direction to the firm to pay
applicable custom duty with interest. RA may take necessary action accordingly.

Party Namc:ESSAR
PROJECTS(INDIA)LTD.

H71器品鬼5ν0063りAMly tちた51iυ 0006νAMly[::お究省α5210041417:荒Ъ3Ю&2015
Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter dated
''07.04.2015 sent to the firm on 01.05.2015 and by E-mail on 11.05.2015 and reminder dated
05.06.201 5 to fumish reply. Case is deferred to 03.08.201 5.

Party Name:BOYSEN

Mcct No/Date:6/80-   Status:
‐ALC2/2015         Deferred
22.06.2015

IINDIA LIMITED

31
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lcase No.:53/27/80‐

ALC2/2014

deficiency letter

L:15/3/801 ~~再蕩百Name:G.B.~~~~MttNo/Dttα 6/80-…
…
憑tatu∬ 
………

1 沢謎辮
ノy30_  i裏

8ぶ:憂i__  淳ψⅢ
……
  Dettrled

|「

″
I_げ 鵬∬PⅦ 響川5赫群_1~~~~百

1 A Flle   ~~~li醗雨読五罰扇11ぅハ lurヽ 口11。1120 1HQ Filc            
‐RLA Filc           lLic.No/Dttc:04101001lU:り eTer      l

l  1101/80/050/00015/AM16/ 1:04/24/040/00271/AM15/ 105.02.2015        Datc:03.08.20151

IDecision:The committee noted that DHI has raised denciency in the irm's application vide U.0.|

INote No.3(118)/15-TSW(B)dated 03.06.2015 and decided to send ittO the irm to fumish reply. |

lcase is deferred to 03.08.2015. ___=■

-      1

ёttζιヽも::39/J′患b」    ||五・ yNよふさ:illЁ ttMAX 'M`etヽ
6/Dat8:`′慧61  1Stitiζ :    |

ムLCν2015    ■TD.,     I分

"盤

∵    leた
rred  
‐

臨    轟bιtiibni↑ heと 6島

“

ittec 161も a‐ thtt appitati6Aも

lvide its UO No.3(123)/15-TSW(B)/233 dated l

lDIPP.Accordingly,NC decided to send this application to DIPP for comments.           :
ICase is deferred to 03.08.2015.

Ll

‐Case No.:41/3/80-

ALC2/2015

1221HQ File

Party Name:Y―TEC
INDIA PVT.LTD.,

IMeet No/Date:6/80-

‐ALC2/2015
122.06.2015

Status:
Deferred
一
　

一
繹 蕊:I蔦蔦調甲

而而 M2ふ :|
:01/80/050/00041/AM16/  :05/24/040/00523/AM15/  105.02.2015            りale:Uj.uё

.ZUIDI

IDecision:The corninittee noted that C&PC has sent deflcicncy letter dated 16.06.2015 directly to thel

flrm to furnish reply.Case is deferred to 03.08.2015.
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[-ICa* N".59/3/8G -F;ftyN"rn* LARSEN & - lM""tN"/Drt"trEG -Ft"t,* 
-lI tALC2l20l5 |TOUBRO LIMITED IALC2/2015 lApproved 

II i i iz2.o6.2ots l-- I

I mmAFit. -- ililN./Dit"ntrotg36zel- - -lI l:01/80/0s0/000se/AMl6/ l:$tesfiaot00e02/AMls t los.oz.zots I I

lDecision: The committee decided to ratifu the norms based upon the DIPP ID No. 1217312015- 
'

l

Net empty weight of export products at Sl. No. I & 2 may be specified as 105 MT &
105 MT respectively.
Import item at Sl. No. I shall be of relevant grade and thickness as contained in the
export product.

Quantity of import item at Sl. No. I may be allowed inclusive of 0.53 oZ wastage as

claimed by the firm.
Import item at Sl. No. 2 shall be of relevant grade and dia. as contained in the export
product and quantity of this item may be allowed as251393.2 Meters (106660 Kgs.)
inclusive of I o/o wastage as claimed by the firm
Quantities of import items at Sl. No. 3,4 & 5 (welding Consumables) may be allowed as

1632 Kgs. each.

RA may take necessary action accordingly.

l iCase No.:60/3/80-    Party Name:LARSEN& IMeet No/Date:6/80-  Status:
|  :ALC2/2015          1TOUBRO LIMITED    IALC2/2015        'Deferred
‐   |                                               ‐22.06.2015            ,

‐器品鬼5剛%νAⅢσ胤酬iOЮ
"∝
晨Ⅲy躙鼎α“Ю"%器 B誰ぉ3Ю剛5

1  1Decision:The Committec noted that DIPP has raised the following deflciency in the application of101)●u Lll● 101lυ Wll16 uO■ 1■ 1011し」 lll LHし Oν ν Hし 0し lυH υ ll

)d22.06.2015 and decided to send it to the fllHl to:

|1生 TttT黎畳郡 轟歌斗
・λ∵灘
酬 挽mmyFom江   :
nufactured from import hem at Sl.No.1,details ofi

|14群
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| I C8eヽ detrred to 03.08.2015。                       |
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西面高1303形面了

Pa■y Name:L&T― MHPS,Mcet No/Date:6/80-
ITURBINE          IALC2/2015

‐GENERATORS PRIVATE 22.06.2015
1LIMITED            I

Decision: The committee noted that DHI has raised deficiency in
,Note No.3 (l2l)lls-Tsw (B)1226 dated 17.06.2015 and decided

lreply. Case is deferred to 03.08.2015.

the firm's application
to send it to the firm

宙de U.0.

to furnish

「 1孵
御~|

囲[謳鮨 R蕊声囮 瓦蕊y聞齋F而
雨
B鳶お知"鰤

Party Name:POLY
MEDICURE LTD.

Decision: The Committee noted that application of the firm has been sent to C&PC flor comments on
11.02.2015 fo1lowed by renlinder on 18.05.2015 and decided to issue a D.0.letter from Chairman to

lllt s"::,ry:*l93:!:tt. ":...ry:ase is deferred to 03.08.2015. 
i

1驚1潔驚鸞i苦
淵繹酬

「[WI=  1孵御
~剛

―～̂一一―――――――一匡 ―■■
「

IEF~~~■ ~■■■
―
■ rr__……………

‐―一―̂～―「9圏鷺鷺|ぶ爾繭扁
~習鱈両びF~

nolllls based upon the E》 H11」 .0.Note No.Nil dated

| .1孵
御‐

IHQΠL        ~IRLA RL        lbc.No/Daに 05103931701

Case No。 :65/27/80-

ALC2/2014

IRLA File

34

ILic.No/Date:05103931

―
                                                               |

下鱚鮮曹
AM15/ 卜i 盤ゝTC03107937948誰Ъ.082015

Decision: The Committee noted that firm's application has been sent To DEIT on 08.05.2015 for
examination and comments and decided to remind DEIT to expedite comments.
Case is deferrcd to 23.06.2015.
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C2/2014

101/80/050/00004/AM16/  105/23/040/00512/AM15/  12.02.2015

‐Decision:The committee decided to ratify the norms based upon the DHI

22.06.2015(Copy Ofthe comments being sentto■ rm and RA).

RA may take necessav ac」 on accordingly.

Party Namci VOITH
IHYDRO PRIVATE
ILIMITED

Pany Name:GODNEJ& ,Mcet No/Date:6/80-
BOYCE MFG.CO.LTD., :ALC2/2015

122.06.2015

lRLA File

Meet No/Date:6/80-

lALC2/2015
122.06。 2015

:::i:::::|:|::i:lii:||||::|:|:i:|

Status:
Deferred

131
HQ File 薫LA Fiiど
:01/80/050/00697/AM15/  :05/24/040/00547/AM15/   13.02.2015 Date:03.08.2015

1脳I熙瓶∬鵬 靴脚 躙 ぜ
叫団

lI買

12

Lic.No/Date:0310793873

:01/80/050/00053/AM16/  103/94/040/01034/AM15/  ■3.02.2015                         1

lDecision:The comm■ tee decided to ratify the norms based upon the DIPP ID No.12/73/2015‐ 1

1TSW/132 dated 22/62015 as under:‐

11.Net Empty weights of export products at SI.No.1&2 may be specined as 91.275 MT&|

|・

59.49 MT respectively. 
l

Quantity of import item at Sl. No. I may be allowed as 9 Nos. on net to net basis. Duty free i

weight of this item may be allowed 46051 Kgs. inclusive of 27 %o wastage after taking20':
o/o recovery from scrap. l

Quantity of import item at Sl. No. 2 may be allowed as 4 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 2101 Kgs. inclusive of 3 %o wastage.

Quantity of import item at Sl. No. 3 may be allowed as 8 Nos. on net to net basis. Duty free i

weight of this item may be allowed as applied for i.e. 2561 Kgs. inclusive of 3 %o wastage. :

Quantity of import item at Sl. No. 4 may be allowed as 6 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 38095 Kgs. inclusive of 3 oZ wastage.
Word "Relevant" may be prefixed with the description of import items at Sl. No. 5 to 8.

Quantity of import item at Sl. No. 5 may be allowed as26360 Kgs. (18465 Meters) 
l

inclusive of 2 oh wastage. 
i

Quantity of import item at Sl. No. 6 may be allowed as 1.05 Kgs./Kg. content in export l

QuantityofimportitematSl.No.7maybeallowedas23678Kgs.inclusiveof
7.85 % wastage after taking 1/3'd recovery from scrap. 

1

QuantityofimportitematSl.No.8maybeallowedas6754Kgs.inclusiveof
53.2 % wastage after taking 1/3'd recovery from scrap. 

,

Quantities of import items at Sl. No. 9, 10 & 1l (welding Consumables) may be 
I

allowed as 907 Kgs. each.
12. Quantities of import items at Sl. No. 12, l3

IRAmay魁圏織翼器::1よ霊も懲l[情・'2827

4.

呵

&14(welding Consumables)may be

lil:ll::「

Kil.leSiliitiltヽ

ηlヽ|
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Case No.:53/3/8)
IALC2/2015
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l  iAuthorizations where the unit has been requested and reminded earlier to fumish essentiality
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I  InOte dated 04.03.2013 had taken up this matter whh the Polcy VI Sec」
on ofthe DGFT for secking

i  thdr COmments and darincation.It was Jso noted that Polに
y VI Sec■ on had inhertaken up thヽ

matter with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The

iTRU Section vide their OM No. 354114812013-TRU dated 28.02.2014 offered

卜Omm前剣“
flCations on this ttE

l

ITム ^^^_._:● ●̂ ^力 ^^:月 ^月 4■ ^`^:_^^D´ icy VI Sectiion had earlier taken up thiup this matter with the TRU,The committee decided that siince Poli
I

Seclon,the matter was again referred to Policy VI Section for taking up the matter with the

TRU Section, Department of Revenue again bringing to their notice the request made by the

,unit for granting waiver for submission of DGHC certificates. Case is deferred to 03.08.2015.

1  1Decision:The Committee noted that flrm's application has been sent to C&PC on 08.05.2015 for
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and c°mmems and dedded Ю remind mem Ю exped∝ commem&Case、 deferredわ
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lite comments.Case is deferred to
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I    I)ecision:The Comnlittee noted that DEIT has raised denciency in the■ 1111's application and sent itl

1   ldirectly to the flrm on 20.05.2015 to furnish reply and decided to issue renlinder to the nilll t。
|

‐   leXpedite reply. Case is deferred to 03.08.2015.                                               1
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蔦
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「         |
|  IHQ File           lRLA File           Lic.No/Date:0710107661 Defer      l
11381:01/80/050/00645/AM15/  :07/24/040/00382/AM15/   19.02.2015            1Datc:03.08.2015‐
|  IHQ File           lRLA File           Lic.No/Date:0710107661 Defer      l
11381:01/80/050/00645/AM15/  :07/24/040/00382/AM15/   19.02.2015            1Datc:03.08.2015‐

|  IDecision:The Committee noted that fllIIl'S application has been sent to MSME on 23.03.20151

1fO110Wed by reminder on 05.06.2015 for examination and comments.MSNIE representative presentl

l    in the meeting has inbrmed that the nrm has bcen asked to submit calculations directly to MSME.|
r^_^:.月 ^r_....^月 +^nO Aoぅ ハ1くCase is deferred to 03.08.2015.
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comments.NC now decided to send the applica」 on to DEIT for comments as this case penains tol
IDEIT.Case is deferred to 03.08.2015. ]

nt,じ い。'~‐ __^∬

139
IHQ File           lRLA File           Lic.No/Date:0710107668 1Defer
:01/80/050/00657/AM15/  107/24/040/00417/AM15/   19.02.2015            ‐Date:03.08.2015
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Decision: The Committee noted that DHI deficiency letter has been sent to the firm on 05.06.2015 to

fumish reply. Case is deferred to 03.08.2015.

i lDecision: The committee decided to ratiff the norrns based upon the DHI U.O. Note
I iNo.flt l312014/TSw (B)1209 dated 05.06.2015 (Copy of the comments being sent to firm and RA).

it
i IRA may take necessary action accordingly.

「叩
証~~冊I辮鰈耐~

レ2062∝ 5

Ⅲ5翠麒 1扁
~~臨

靡 ;:稀y…閉猾甲爾 BttЪ 3.08.2015
;Decision: The Committee noted that the firm has not replied to the deficiency letter raised by DIPP

isent to them on 05.06.2015 and decided to send a reminder to the firm to fumish reply.
lCase is deferred to 03.08.2015.

IMedNo/Dae:6/80-146 .Case No。 :17/27/80- Party Name;

38

'Case No.:16/27/80-

ALC2/2014
Party Namc:FREEDOM
OPTHALMIC PRIVATE
LIMITED, 囲
『

証~

10160192File
1421器品児5υ0064VAMly AM15/

8
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l:01/80/050/00642lANll5/ 1:07124/040/004221AM15/ i25.02.2015 iDate:03.08.2015 |

trffiTnut r".-t ;tpii"atio" h"s b*; r*t t" MSMEon lli{iotsi
lfollowed by reminder on 05.06.2015 for examination and comments. I

lb;il##i;03.08.2015. 
tr^a,,,atrurr a,u uur,,r'rtrr' 

i

I  Case No.:51/3/80-

I  ALC2/2015
Party Name:ICEM
ENGINEERING COMPANY
IPRIVATE LIMITED,

Meet No/Date:6/80-   Status:

IALC2/2015       1Approved
122.06.2015       1

1鵠記憶::胤::1晨↓lj 競痣鵬

':λ

l::jl↓ lζ  l

臨濡鳳競鷲蕊癬I高げ蔦
L品:~藤
“|

|

L Word 'Relevant" may be prefixed with the description of import items at Sl. No. 1 , 2 & 3.

2. Quantity of import item at Sl. No. I may be allowed as under:
For export item at Sl. No.l namely, Dish Ends, as l.l0 Kgs./Kg. content in the export item.

RA may take necessary action accordingly.

ILic.No/Date:03107941391      1

125.02.2015     1    :
upon the DIPP ID No.12/73/2015‐

IMeet No/Date:6/80-   Status:

ALC2/2015         1Approved
.22.06.2015

Lic.No/Date:03107942221
126.02.2015            1

the DIPP ID No.12/73/2015-^yt、
キ1√ |

147

For export item at Sl. No.l namely, Cones, as l.l8 Kgs./Kg. content in the export
item.
For export item at Sl. No.2 namely, Rolled Shell, as 1.05 Kgs./l(g. content in the

export item.
For export items at Sl. No. 3 & 4 namely, Clad Dish Ends & Clad Cones, as l.l8
Kgs.iKg. content in the export item.
For export item at Sl. No.5 namely, Fabricated Steel Clad Plates, as 1.05 Kgs./Kg.
content in the export item.
For export item at Sl. No. 6 namely, Clad Rolled Shell, as 1.05 Kgs./Kg. content in the

export item.

Quantity of import item at Sl. No. 2 may be allowed as under:
(i) As 1.18 Kgs./Kg. content in the export item at Sl. No. 3

(ii) As 1.05 Kgs./Kg. content in the export items at Sl. No. 5 &. 6.

Quantity of import item at Sl. No. 3 may be allowed as under:
(i) As l.l8 Kgs./Kg. content in the export item at Sl. No. 4

(H)

(面 )

(iV)

(V)

3.

4.

Party Name:ORIENTAL
ICONTAINERS LIMITED

IRLA File
:03/95/040/01005/AM15/

decided to ratify the norms based upon

39

Case No.:63/3/80‐
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薫 漁
lication has been sentto DHI on 25.03.2015 fo1lowed

comments.Case is deferred to 03.08.2015.

1147 dated22162015 as under:-
. Word "Relevant" may be prefixed with the description of import item at Sl. No. I and its

quantity may be allowed as 1.10 Kgs/Kg. content in the export product after taking clue from
SION C-754.

l. Import items at Sl. No. 2.3 & 4 may be allowed as per SION C-754.

RA may take necessary action accordingly.

applied for i.e. 1400 Kgs. each.
RA may take necessary action accordingly.
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Decision: The commiftee decided to ratiff ttre norms based upon tfr" bHiU.O. Not. No. :f r: f yf S-

|TSW (8y208 dated 08.06.2015 (Copy of the comments being sent to firm and RA).
IRA may take necessary action accordingly.

Party Namei ENESTEE
ENGINEERING LTD.

1、ィ。。.Meet No/Date:6/80-

ALC2/2015
22.06。 2015
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^Alr|  IDecision:The committee decided to ratitt the nOrms based upon the DIPP ID No.12/73/2015-

50「
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:l and its

i  l    quandty may be a1lowed as l.0417 Kgs/Kg.cOntent in the export products as claimed by the
l  i    nrm.

:  1  4.Quandjes Ofimpo■ items at SI.No.2,3&4(Wdding consumables)may be dlowed as
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j lDecision: The committie not"A tfrat Offf l""r ."irA d"fi;iencfi th" firm's appfrcuiior, ,ia.[o. 
it lNote No.3 (133)/15-TSW (B)1202 dated 29.05.2015 and decided to send it to the firm to furnishi

i ireply. Case is deferred to 03.08.2015. i
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I i* may take necessary action accordingly. 
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ltSS lDecision: The committee decided to ratif the norms based upon the DIPP ID No. 1217312015-i

I lfswlt54 dated 22162015 as under:- 
i

I I l. "UOM'of import item at Sl. No. 19 may be corrected as'Number" 
I

I I 2. Quantities of import items at Sl. No. I to 20 may be allowed on net to net basis with 
i

i I accountability clause. 
Itllli

I IRA may take necessary action accordingly. ___,]
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iCase No.:31/3/80-     Party Namc:MINDA    IMeet No/Date:6/80¨    Status:
:ALC2/2015          STONERIDGE        ALC2/2015        Deferred
.                  INSTRUMENTS LTD.  22.06.2015
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I

inecision: The Cbmmitt."not.O that OHI ripresentutive has informea-ttrat tnit.*iit to U. ratif,edi
jas per sub-committee report. However, DGHC certificate has not been furnished by the firm and 

i

lepCC clarification has also been sought from the firm on 08.05.2015. Case is deferred tol

No.1&2.
Case is deferred to 03.08.2015.

IDecision:The Committee noted that Arm's application has been sentto DHI on 25.03.2015 followed

lby remindcr on 05.06.2015 for examination and comments and decided to await comments.Case is

ideferredto03.08.2015.
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2.Infollllation in respect of Sl.No.H of Standard Denciency Follllat fOr import hems at SI.|

Party Namc:YORK
TRANSPORT
EQUIPMENT
I(INDIA)PRIVATE
LIMITED

RLA Filc

,Mect No/Date:6/80-
1人 Tρ う /うハ1く:ALC2/2015

F…

,Status:

Deferred

ILic.No/Date:3110065330

113.03.2015

Difect

MiniS
UdЪ

| 1鴨轟λ5γO::::/AMl:/ :31/83/040/00256/AM15/

Party Name:BHARAT
IHEAVY ELECTRICALS
ILIMITED

lMeet No/Date:6i80-
iALcztzot5
izz.oa.zots

lRla pite

t5l l:611241040100087/AM1s/ 12.03.2015
110001280

,HQ File           lRLA Filc           Lic.No/Date:1710006066
:01/80/050/00050/AM16/  :17/24/040/00203/AM15/  112.03.2015



161

滝ё HEAVヤ IM8と 6ヽ心品:6/80‐  lStatiζ
~|

i… 11五ζもヽこ:I】た

'も

o_~     IPanyName:IS(
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fn*r.rr* fh;6rritd. G.ia.o t";;iify tfi"rrr b"ieo upo, tr',ebHI u.o. Not. No. r(130)/i5- i

jrsw 1AyZt2 dated 08.06.2015 (Copy of the comments being sent to firm and RA). 
Illr_l

IRA may take necessary action accordingly. *_ ___ j

ICase No.:69/3/80-     Party Namc:SONDEX.ALC2/2015          1HEAT EXCHANGERS

INDIA PVT.LTD 閉郷夢
6/80-

剛 蕊 扁
~漏
鳳 y剛甲 0041051[1[吾111111:

has raised the following deficiency in the application of
dated 22.06.2015 and decided to send it to the firm to

1. Information in respect of Item at Sl. No. 3, ll & l2 of Standard Deficiency
product wise.

2. Quantity of export item(s) in Nos.
is deferred to 03.08.2015.

Status:
Deferred

163 Decision: The Committee noted that DIPP
the firm vide ID No.1217312015-TSW/163

「
Status:
Deferred
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Case No.:13/3/8Cl‐

Decision: The committee noted that MSME has raised deficiency in the firm's application vide U.O.
Note No.30(57y1 5-ME dated 22.06.2015 and decided to send it to the firm to furnish reply.
Case is deferred to 03.08.2015.

No.:11/3/80‐

断褻ぽ
高正~

- Iti "N"/D"60s 
t 03 93 s 8?

116.03.201s
,Decision: The committee aeiiAea to rati$, the norms based upon the MSME ID Note No. 30(30)/15-
Itutg dut"d 14.05.2015 (Copy of the comments being sent to firm and RA).

l

jRA may take necessary action accordingly.
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1面取
ぬe nOrms based uponぬ e〕PP D Nα 12/73/2015-

1 1・ Quandties ofimpo■ item at Si.No.l to 90&104 to 122 may be a1lowed on netto net basis

with accountability clause.
2. Quantities of import items

in the export products.
at Sl. No.9l to 103 may be allowed as 1.02 meter/mtr. content

RA may take necessary action accordingly. 」

|  1   1・ WOrds“size 430x 470x 410"may be sufflxed with the descHpdon ofexpon lem.
1 1  2.Net Wdght ofexpo“ 貴em may be specined as 122 MT

l  i    3. Quantities ofimport items at Sl.No.lto 5&8 may be a1lowed as 9760 Nos.each on net
i  l      tO net basis with accountability clause.
| 1   4.Quantity of impO■ item at Sl.No.6 may be a1lowed as 2601≦ gs.鍋 1.05 Kgs./Kg.日 生 い

… …

rt item at… 6 may be al10Wed as%
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i I 5. Quantity of import item at Sl. No. 7 may be allowed as 41856 Kgs. as

I i content in the export product.

ti
I IRA may take necessary action accordingly.

1.05 Kgs./Kg.
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:蔦蕊i:
Decision: The Committee noted that firm's application has been sent to MSME on 08.05.2015 for
'examination and comments and decided to remind MSME to expedite comments. Case is deferred to

l p3.08.2015.

ICase No.:18/3/80-

IALC2/2015

Mcet No/Date:6/80-

ALC2/2015
122.06.2015

Status:
Deferred

,701器品鬼5900017AMlα 琺ち」::OЮ057りAMly tliど嘱省
α0510393722:諸

Ъ3Ю&2015
Decision: The Committee noted that DHI representative has informed that this case is to be ratified

'as per sub-committee report. However, DGHC certificate has not been furnished by the firm and
EPCG clarification has also been sought from the firm on 08.05.2015. Case is deferred to
,03.08.20r s.

Party Namc:ISGEC    IMect No/Dtte:6/80-   Status:
HEAVY ENGINEERING ALC2/2015        Deferred
ILIMITED ‐22.06.2015

l1711器品鬼5υ0001VAMIσ 鷺ち」::OЮ0577AMly:l:ど嘱1°
05103937063鳶

L3Ю&20151

Decision: The Committee noted that deficiency raised by DIPP in the firm's application has been

sent to the firm on 08.06.2015 to furnish reply and decided to issue reminder to the firm to expedite:

1

lciζもヽ 6::26/3/861     1PanyNimも :Aむ16MA↑  IM8etヽ6/biさ :`′恵oL   stltiζ :     :
IALC2/2015          1RRIGATION PVT.LTD.:ALC2/2015        ,Deferred    l
l          1          22.06.2015     1      1
1HQ File           lRLA File           Lic.No/Date:0510393719 1Defer      i
172101/80/050/00020/AM16/  105/23/040/00580/AM15/  124.03.2015          1Date:03.08.20151

1Decision:The Committce noted that irm's application has bccn scnt to C&PC on 08.05.20151

1fOl10Wed by reminder dated 18.05.2015 for examinalon and comments and decided to scnd a D.0.:

^
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lexamination and comments and decided to renlind MSME to expedite comments.
ICase is deferred to 03.08.2015.
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 and decided to send it to the f1111l to176 the firm vide ID No.l2l73l2Ol5-TSWl76 dated 22.06.2015 and decided to send it to the firm to

I tfurnish reply:-
I f - i-r^--^*:^-:--^-^^^+^fal I{^ ? 1t < l1R l(nfQtqnrlardT)eficiencvFormat^|  lfumiSh reply:‐
|  1  1.  InfOrmation in respect of SI.No.3,4,5,H&1 4 of Standard Deflciency Follllat.

Z. Quantities of import items at Sl. No. 2 to 8 in Nos. also in addition to their weights.

3. Constituents of "Sets" in import items at Sl. No. 16 to 20.

|

lcaseisdeferredto03.08.2015.
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_^  .         ●    ■●  1  Tヽハ  1  :J_J `^ _^:^^` 4■ ^ ^^‐ ^ 、,:+ス 月:"0ハ十:ハn 十^ 十h^ ■rln f∩  n,v,".iry tn. same. Accordingly, NC decided to reject the case with direction to the firm to pay

,applicable custom duty with interest. RA may take necessary action accordingly.

‐    Case No。 :22/3/80¨

1771ALC2/2015

Party Name:CEE DEE
VACUUM EQUIPMENT
PVT LTD |||||:|1llli:ili:lil~~~~~―

―――～―‐―̂|
Meet No/Date:6/80-

ALC2/2015
22.06.2015| |
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No.:46/3/80-

No.:64/3/80…

Decision: The Committee noted that firm's application has been sent to MSME on 08.05.2015 for
rexamination and comments and decided to remind MSME to expedite comments. Case is deferred to,

:
03.08.201s.

1器航5υ0006イAMlσ 勝ち5::OЮ044yAMlプ を::ご究Tα
0710107916:鳶
Ъ3Ю&2015:

Party Name:BORG
WARNER EMISSIONS
YSTEMSINDIA PVT.
LTD

Decision:The Co■ linittee decided to ca‖ the representative of thc nrm for personal hearing in thc

Mcet No/Date:6/80-

ALC2/2015
22.06.2015

蟷0臨瓶蕊蕊厭稲珊蕊話而
~渕 もi雨3746p語…――

015        1Date:03.08.2015
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,Decision: The Committee noted that firm's application has been sent to MSME on 08.05.2015 for

iexamination and comments and decided to remind MSME to expedite comments.
jCase is deferred to 03.08.2015.

購熙聾群I務脚
而~語

「

~
No.:65/3/8}

Decision: The committee noted that DHI has raised deficiency in the firm's application vide U.O.
,Note No.3(120)/2015-TSw(8y210 dated 05.06.2015 and decided to send it to the firm to furnish
ireply. Case is deferred to 03.08.2015.
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RA may take necessary action accordingly.

Decision: The committee decided to ratify the norms based upon the DIPP ID No. 12/73/2015-
W/183 dated 22/62015 as under:‐

Quantities of import items at Sl. No.l & 2 may be allowed on net to net basis with
accountability clause
Word " Relevant" may be pre-fixed with the descriptions of import items at Sl. No. 3 &4.
Quantity of import item at Sl. No. 3 may be allowed as 1.626 Kgs./l(g. content in the
export items at Sl. No. 1 to 27 as claimed by the firm after taking clue from SION C-360.

Quantity of import item at Sl. No. 4 may be allowed as I .70 Kgs./Kg. content in the export
items at Sl. No. 28 to 65 after taking clue from SION C-360.
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IRA may take necessary ac」 on accordingly.

31.03.2015

Status:

掟4隔蘭隔鳳」i:話丁
~開
蕊扁蔦T~「 Defer

Date:03.08.2015

■m篤鳳虚jl話j鷺蹴鳳蕊jl話ζH需策
話血先山

B諸胤。∴ふ:
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iCaSe iS deferred to 03.08.2015.
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The committee decided to ratify the norms based upon the MSME ID Note No. 30(31)/l 5-

dated 14.05.2015 (Copy of the comments being sent to firm and RA).

No.:33/3/80- Name:KOSO INDIA No/Date:6/80-

ATE LIMITED

The Committee noted that firm's application has been sent to MSME on 08.05.2015 for
and comments and decided to remind MSME to expedite comments. Case is deferred to



Case No.:24/3/80…

‐ALC2/2015
Party Name:EBM¨ PAPST
INDIA PRIVATE
ILIMITED

Meet No/Date:6/80‐

IALC2/2015
122.06.2015

Status:
Approved

IHQ File           嚇
|   101/80/050/00024/AM16/  104/24/040/00324/AM15/
1861bЪ

tiζ 6五 :↑A`66枯hiおe dedded to rad取 the nOms

ILic.No/Date:04101603841

07.04.2015

based upon the DIPP ID No. 12/73/2015-

1 1TSWl86 dated 22/62015 as under:-

i i l. Quantities of import items at Sl. No. I to 35 may be allowed on net to net basis with

i i accountability clause.

tt
i IRA may take necessary action accordingly.

Party Name: DILIGENT
SCM SOLUT10NS

IDecision:The Committee noted that reminderto RA and Πrm has been issued for sending hard copy
ofthe application ofthe nllll.case is deferred to 03.08.2015.

IPRIVATE LIMITED

IStatus:

11)eferred
i

睦葱語蔦瓦II

Decision: The Committee noted that the
up to August, 2015for fumishing reply.
August, 2015 to furnish reply.

Case is deferred to 03.08.201 5.

firm vide it's letter dated

Therefore, NC decided

13.04.2015 has requested to grant time
to remind the firm to fumish reply by

S.No.170

Case No.A-04 M/s. Larsen &
Toubro Ltd.,

HQF.No.01/80/171/00443/AM15/DES.I Lic.No.&date
Meeting No.06/16 RLA,No.03/95/039/00001/AM15 0310787646

dt.05.08.2014Date:22.06.2015 Request for ratification of norms

S No.171

Case No.A‐ 05 M/s.ASSEAL
India Pvt.Ltd.,

Pune

HQFoNo.01/80/162/00322/AM15/DES.I Lic.No.&date
Meeting No.06/16 RLA,No.31/82/039/00002/AM15 3110065119

dt.02.12.2014Date:22.06.2015 Request for fixation of norms for annual
requirement.

、い11ゝ
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S,No.172

Casc No.A/R-70 IWs. Gastek

Engineering (P)

Ltd., New Delhi

HQF.No.01/80/050/00509/AM07/DES.I Lic.No.&date

Meeting No.06/16 RLA,No.05/24/040/00346/AM07 0510188500

dt.08.08.2006Date:22.06.2015 Request for revision of norms

Decision: The Committee noted that the firm was requested vide letter dated 17.06.2015 to send complete

application for consideration of their request.

Case is deferred to 03.08.201 5

dated27.01.2015wasissuedtothefirmrequestingthemto
provide specific documentary evidence, which is reproduced as under:-

"The Committee noted that the firm has submiued a reply dated 15.10.2014 which was received on

29.12-2014. The Committee further noted that the firm has enclosed a copy documentary evidence issued

by Ferro Gilan Complex Co. dated 17.03.2007. [t was noticed that this very document was earlier

submitted by the firm in support of the Advance Authorization No.0510196934 dated28.12.2006, on the

basis of which the norms were ratified in the Norms Committee Meeting held on 13.05.2014. It was also

noticed that this very document does not indicate that the firm has supplied two nitrogen plants. As such

the same cannot be made applicable to the Advance Authorization under consideration. The committee

decided to to request the firm to submit documentary evidence in support of their claim for this Advance

Authorization."
The Committee further noted that in response to the DGFT letter dated 27.01.2015, the firm has

submitted reply vide letter dated 09.02.2015. [t was observed from this reply that the firm has enclosed

copies of the shipping bills stating that 2 plants were sent to Ferrogilan against AA Nos. 0510188500 and

0510196934.

It was also noticed that the firm had earlier submitted a photocopy of document/certificate dated

17.03.2007 issued by M/s Feno Gilan Complex Co, verifying that the PSA NII Gas Generator, the

capacity of 250Nms/hr. with 99.9995% Dx model has been working satisfactorily. This

document/certificate was submitted to the DGFT in context with amendment in the description of export

product under Advance Authorization No.0510196934 dated 28.12.2006. Accordingly, necessary

amendment was done by the Norms Committee I in its meeting dated 13.05.2014.

The Committee further noticed that in context with AA No.0510188500 dated 08.08.2006, the

firm has again submitted the same Document/Certificate dated 17.03.2007 which was earlier submitted in

context with AA No.0510196934 dated 28.12j006. As such, the committee decided to request the firm

to submit the Document/Certificate issued by M/s Ferro Gilan Complex Co which is applicable to AA

No.0510196934 dated28.122006. Accordingly letter dated 05.06.2015 was issued to the firm, for which

no reply has been received. The Committee decided to issue reminder to the firm in this regard.

Case is deferred to 03.08.2015.

S.No.173

Case No.A/R-149 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/050/00083/AM14/DES. Lic.No.&date

Meeting No.06/16 RLA,No.07/24/040/00503/AM13 0710094700

dt.08.04.2013Date:22.06.2015 Ratifications of norms

Deci$lor.. The Com*ittee noted that representative from the MSME, present in the meeting (Shri

Kanwalinde… hasinfOmedthatithasbeendeCidedbythemtⅧ
iド…
°
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M/s Pranita Engg. Ltd. to the Bangalore office of the MSME requesting them to look into the cases of this

unit for the purpose of fixation of wastage norms. The committee requested MSME representative (Shri

Sodhi) to kindly follow up these cases with their Bangalore office for expeditious comments in these

cases so that the norrns can be finalized at the earliest.

Case is deferred to 03.08.2015.

Decision: The Committee noted that representative from the MSME, present in the meeting (Shri

Kanwalinder S. Sodhi), has informed that it has been decided by them to forward the cases pertaining to

IWs Pranita Engg. Ltd. to the Bangalore office of the MSME requesting them to look into the cases of this

unit for the purpose of fixation of wastage norrns. The committee requested MSME representative (Shri

Sodhi) to kindly follow up these cases with their Bangalore office for expeditious comments in these

cases so that the norms can be finalized at the earliest. Case is deferred to 03.08.2015.

S.No.l75

S.No.174

Case No.A/R-152 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/050/00765/AM10/DES. Lic.No.&date

Meeting No.06/16 RLA,No.07/24/040/00393/AM10 0710070031

dt.15.02.2010Date:22.06.2015 Ratifications of norms

Case No.A/R-41 M/s. Autotech

lndustries (lndia)

Pvt. Ltd., Chennai

HQF.No.01/80/050/00068/AM12/DES. Lic.No.&date

Meeting No.06/16 RLA,No.04/24/040/00001/AM12 0410123667

dt.29.04.2011Date:22.06.2015 Request for fixation of norms

Decision: The Committee noted

firm's request vide E-mail dated

to firm to furnish reply.

Case is deferred to 03.08.2015.

that the firm has not replied to the deficiency raised by MSME in the

12.05.2015 sent to them on 14.05.2015 and decided to send a reminder

S.No.176

Casc No.A/R-47 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/162/00100/AM15/DES. Lic.No.&date

Meeting No.06/16 RLA,No.07/24/040/00399/AM12 0710085276

dt.05.01.2012Date:22.06.2015 Request for fixation of norms

Decision: The Committee noted that representative from the MSME, present in the meeting (Shri

Kanwalinder S. Sodhi), has informed that it has been decided by them to forward the cases pertaining to

M/s Pranita Engg. Ltd. to the Bangalore office of the MSME requesting them to look into the cases of this

unit for the purpose of fixation of wastage norrns. The committee requested MSME representative (Shri

Sodhi) to kindly follow up these cases with their Bangalore office for expeditious comments in these

cases so that the norms can be finalized at the earliest.

Casc is deferred to 03.08.2015.
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S.No.177

Case No.A/R-48 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQFoNo.01/80/162/00101/AM15/DES. Lic.No.&date

Meeting No.06/16 RLA,No.07/24/040/00187/AM09 0710059077

dt.13.08.2008Date:22.06.2015 Request for fixation of norms

へ _

Decision: The Committee noted that representative from the MSME, present in the meeting (Shri
Kanwalinder S. Sodhi), has informed that it has been decided by them to forward the cases perlaining to
M/s Pranita Engg. Ltd. to the Bangalore office of the MSME requesting them to look into the cases of this
unit for the purpose of fixation of wastage norms. The committee requested MSME representative (Shri
Sodhi) to kindly follow up these cases with their Bangalore office for expeditious comments in these
cases so that the norrns can be finalized at the earliest.

Case is deferred to 03.08.2015.

S.No.178

Decision: The Committee noted that firm's request dated 09.06.20tS nas Ueen sent to MSMB for
comments on 14.05.2015 and decided to await comments.

Case is deferrcd to 03.08.2015.

Decision:Thecommitteedecidedtomodifythenormsbased
(B)1203 dated Nil (Copy of the comments being sent to firm and RA).

RA may take necessary action accordingly.

S.No.180

Decision:TheCommitteenotedthatthefirmhasnot.eplie@Senttothemon
27.01.2015 and e-mail dated 03.02.2015 followed by reminder on 01.05.2015 and by E-mail on
I 1.05.2015 and decided to issue final reminder to the firm to expedite reply .

Case is deferred to 03.08.2015.

Direcl

Min終

Case No.A/R-125 M/s. Boysen

India Ltd., Noida

HQF.No.01/80/050/00278/AM12/DES. Lic.No.&date
Meeting No.06/16 RLA,No.05/23/040/00186/AM12 05100299447

dt.11.08.2011Date:22.06.2015 Request for amendment / revision of
norrns.

S.No.179

Case No.A/R-128 M/s. Bharat

Heavy Electricals
Ltd., Haridwar

HQF.No.01/80/050/00500/AM13/DES. Lic.No.&date
Meeting No.06/16 RLA,No.61/24/040/00050/AM13 6110000908

dt.09.01.2013Date:22.06.2015 Request for revision of norms.

Case No.A/R-130 M/s.ISGEC
Hcavy

Enginec」ng Ltd.,

Yamunanagar

HQF.No.01/80/050/00576/AM14/DES. Lico No.&date
Meeting No.06/16 RLA,No.05/23/040/00476/AM14 0510379678

dt.18.02.2014Date:22.06.2015 Request for increased quantity of
import itemNo. 1 of norms.
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Decision: The Committee noted that DHI deficiency letter dated 19.05.2015 was again sent to the firm on

05.06.2015 to fumish reply.

Case is deferred to 03.08.2015.

S.No.l82

Decision: The Committee decided to call the representative of the firm for personal hearing in the next

meeting to clarifu import/export items in this case before the Norms Committee for ratification of norms.

Case is deferred to 03.08.2015.

S.No.l83

Decision: The Committee noted that firm's request dated 30.09.2014 has been sent to C&PC for

comments on 05.02.2015 and decided to remind C&PC to expedite comments.

Case is deferred to 03.08.2015.

S.No.l84

Decision: The Committee noted that firm's request dated 30.09.2014 has been sent to C&PC for

comments on 05.02.2015 and decided to remind C&PC to expedite comments.

Case is deferred to 03.08.2015. い 〕ヽ1√

S.No.181

Case Noo A/R-131 M/s. Boom

Systems Pvt. Ltd.,

Faridabad

HQF.No.01/85/050/00097/AM12/DES. Lic.No.&date

Meeting No.06/16 RLA,No.05/23/040/00156/AM12 0510297632

dt.26.07.2011Date:22.06.2015 Request for fixation of norms.

Casc No.A/R… 147 M/s.Borg Wamer

Emissions

Systems lndai

Pvt.Ltd.,New

Delhi

HQFoNo.01/80/050/00H1/AM15/DE

S.I

Lic.No.&date

Meeting No.06/16 RLA,No.05/23/040/00541/AM124 0510383080

dt.28.03.2014Date:22.06.2015 Request for fixation of norms.

Case No.A/R-150 M/s.Poly

Medicure Ltd.,

HQF.No.01/81/050/00071/AM15/DE

S.I

Lic.No.&date

Meeting No.06/16 RLA,No.05/24/040/00447/AM14 0510380665

dt.03.03.2014Date:22.06.2015 Request for revision of norms.

Case No.A/R-155 M/s.Poly

Medicure Ltd.,

HQF.No.01/80/050/00229/AM15/DES.I Lic.No.&dtte

Meeting No.06/16 RLA,No.05/24/040/00109/AM15 0510388265

dt.05.06.2014Date1 22.06.2015 Request for revision of norms.
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S.No.185

Case No.A/R-156 M/s.LMT

(India)Pvt.

Ltd.,

HQF.No.01/80/162/00262/AM15/DES.I Lic.No.よぅdate

Meeting No.06/16 RLA,No.31/83/039/00001/M15 3110063414

dt.09.04.2014Date:22.06.2015 Request for ratification of norms.

へ _

Decision: The Committee noted that firm's reply dated 21.05.2015 has been sent to DHI on 05.06.2015

for comments.

Case is defened to 03.08.2015.

S.No.186

Decision: The Committee noted that firm's request dated 19.12.2014 has been sent to MSME for
comments on I1.02.2015 and decided to remind MSME to expedite comments.

Case is deferred to 03.8.2015.

Decision: The Committee noted that firm's request dated 19.12.2014 has been sent to MSME for
comments onll.02.20l5 and decided to remind MSME to expedite comments.

Case is defened to 03.0.2015.

S.No.l88

Decision: The Committee decided to amend description of export product based upon DHI UO No.3
(68y15-TSW (B)1231 dated 18.06.2015 (Copy of the comments being sent to firm and RA). This
amendment is for the purpose of regularization of the licence.

RA may take necessary action accordingly. % ／ゝヽ「

Casc No.A/R-157 M/s. Y-Tec
India Ltd.,

Gurgaon

HQF.No.01/80/050/00239/AM15/DES.I Lic.No.&date

Meeting No.06/16 RLA,No.05/25/040/00069/AM15 0510388240

dt.04.06.2014Dtte:22.06.2015 Request for revisiorVamendment of norms.

S.No.187

Casc No.A/R-158 M/s. Y-Tec India

Ltd., Gurgaon

HQF.No.01/80/050/00129/AM15/DE

S.I

Lic.No.&dtte

Meeting No.06/16 RLA,No.05/24/040/00481/AM15 0510382360

dt.21.03.2014Date:22.06.2015 Request for revision/amendment of
norTns.

Case No.A/R-162 Reference

received from
RA, Kanpur of
M/s. Anand

Exports, Agra

HQF.No.01/80/050/00734/AMH/DES.I Lic.No.&date

Meeting No.06/16 RLA,No.06/24/040/00042/AMll 0610019975

dt.06.12.2010Date:22.06。 2015 Request for redemption in respect of
subject authorization.
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Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to the firm
on 01.05.2015 and by E-mail on I 1.05.201 5 and decided to send reminder to the firm to fumish reply at

the earliest.

Case is deferred to 03.08.201 5.

Decision: The Committee decided to amend the norms based upon DHI UO No.3 (126)/14-TSW (Byl98
dated 18.06.2015 (Copy of the comments being sent to firm and RA). This amendment is for purpose of
regularization of the licence.

RA may take necessary action accordingly.

S.No.191

Case No.A/R-36 M/s.Larsen

& Toubro
Ltd.,

HQF.No.01/80/050/C10617/AM08/DES.I Lic.No.&date

Meeting No.06/16 RLA,No.03/95/039/00003/AM08 0310437081

dt.23.07.2007Date:22.06.2015 Request for revision /amendment of
norTns

Decision: The Committee decided to revise/amend the norrns based upon DHI UO No.3 (112)12015-TSW

(B)1213 dated27.05.2015 (Copy of the comments being sent to firm and RA). This amendment is for
purpose of regularization of the licence.

RA may take necessary action accordingly.

h…
・
e∞ m面me ttd価 ■m¬ 耐 ぬ dに 回 5魅 挽∞

稚 ふ Trr
comlnents on 06.05.2015 and decided to a、 vait comments.

S.No.189

Case No.A/R-165 M/s.ISGEC

Hcavy

Engineering Ltd.,

Yamunanagar

HQF.No.O1/80/050/00262/AM14/DE

S.1

Lic.No.&date

Meeting No.06/16 RLA,No.05/23/040/00234/AM14 0510364501

dt.04.09.2013Date:22.06.2015 Request for correction of export

product of norms.

S.No.190

Case No.A/R-34 M/s. Doowon

Electronics

India Pvt. Ltd.,

Kanchipurm

District(TN)

HQFoNo.01/80/050/00264/AM15/DES.I Lic.No.&date

Meeting No.06/16 RLA,No.04/24/040/00093/AM15 0410159015

dt.18.07.2014Date:22.06.2015 Request for revision of norms

S.No.192

Case No.A/R-38 M/s.

Technoweb

Textile
Engineering

Pvt. Ltd.,

Mumbai

HQF.No.01/80/050/00077/AM14/DES.I Lic.No.&date

Meeting No.06/16 RLA,No.03/95/040/01060/AM13 0310730202

dt.03.04.2013Date1 22.06.2015 Request for revision of norms
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Case is deferred to 03.08.2015.

S.No.193

Decision: The Committee noted that firm's request dated I1.03.2015 has been sent to DHI for comments

on 10.06.2015 and decided to await comments.

Case is deferred to 03.08.2015.

S.No.l94

Decision: The Committee decided to ratify the norms based upon C&PC OM No.46011110612009-PC-II

dated 15.12.2014 (Copy of the comments being sent to firm and RA).

RA may take necessary action accordingly.

S.No.l95

Decision: The Committee noted that firm's request dated 28.04.2015 has been sent to DIPP for comments
on I 1.06.2015 and decided to await comments.

Case is deferred to 03.08.2015

S.No.l96

Decision: The Committee noted that MSME representative present in the meeting has requested the firm
to provide Excel Sheet for Import items to consider their request and decided to reminder to firm to
provide the same.

Case is deferred to 03.08.2015
*****

txl・ネ
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Case No.A/R‐55 M/s. Licra
Green

Technologies,

Bangalore

HQF.No.01/80/050/00412/AM14/DES.I Lic.No.&date

Meeting No.06/16 RLA,No.07/24/040/00215/AM14 0710099590

dt.13.11.2013Date:22.06.2015 Request for revision of norms

Case No.A/R-56 M/s. Poly

Medicure Ltd.,

New Delhi

HQF.No.01/80/050/00269/AM15/DES.I Lic.No.&date

Meeting No.06/16 RLA,No.05/24/040/00167/AM15 0510389733

dt.16.07.2014Date:22.06.2015 Request for fixation of norms

Case No.A/R-57 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF.No.01/80/050/00089/AM15/DES.I Lic.No.&date
Meeting No.06/16 RLA,No.03/94/040/01044/AM14 0310762309

dt.18.12.2013Date:22.06.2015 Request for change of Net Weight of
export item at Sl. No.1,2,3,4,5,6,9 and l0
of norms

Case No.C-08 M/s. Toyota
Kirloskar Auto
Parts,

Ramanagara

HQF.No.01/80/171/00441/AM14/DES.I

Meeting No.06/16 RLA,NooA/2012/08/EOU‐TN
Date:22.06.2015 Request for fixation of wastage norrns for 100% EOU.

56



..   ユギ科1:F千
=“1

(31111:i ti r tilr dc,こ :む I)二1=lit[l● 11■ :1:ヽ 11〔,■●1
1・ :́:i: ;=illallだ し111■ 1liし ni li;1■■卜■IFザ

=
:,I[,(」 HANlこ:Al=》て

｀メヽ[111で〕卜i

3(}(44)/15… ⅣIE

Sutte[i zヽ A llo 0410156079 dated ll.o3.14お rヽ1/s standyllc Amalganlations
Pvti´td

Tllc ib110Ⅵ  i■ g ill it・1lllatioll is requiredi_

・   Detailed tcchllica1 110te oll lttallllfactL:rillg process inc!Lldillg t110 1・ elcvant l10、v shect
 ゙ I)ctailed tじ chnical dra、 villgぃ/itll dinlellsiOn Of each expo1l pl・ odllc[ cataloguり l if ally nla)′
aiso be lrttrilishi〕 d.

・   Vヽcigll1 01'cxport rirOduct
e  Vヽcig卜 t Of canl blallI(s

・   Size fllld sI〕 ccincatioil inciudillg 3radc, colllpOsitiO11、  rallge, thicI(1:ess ctc Of tllc itcllls
pl・opOsed bl i11lpOlt.

Detaiieci calculation as-to hou'the quantiry of raw material proposeli fi.i.,urDcrr- iras heen
arrived at. including the net rveiglit of componentsi ro be rnan,lia::ii,ierl crii (.rr. iire.,se
impolted materials. wastages claimed at eaCh stage of manufacluri6q -;,,itir co1:llete
j Lrstiii cati on and s upported by documentary ev i de,celcirara,i n g.
QE of iterns of irnpoft giverr under Sno l6 of ANF.1A ar:cl DIIS in-rpon iter,.r list rJc riot
match. Vendcr to ciarifiz the same.

This issue v, iih ;!ir approval of Director (ME) for taking a i,iew b},NCl.

ユ曇■週堕≦地αLEL■

…

FT Udv
(〕/o Tlle DC(ヽ ISヽ4E)1」O note no 30(44)/15-ME dated H.06.13

Sス
υハハル

:多11;
(KS.Sodhi,
AD(卜′IE)

賎、ヽキ|,

SI。「
きタキ/てやく



lし ご` 4´

lvi i i r i st r-i,'.'.:' :-;'ia vy i il d ust:' : ls & P'J b l ic Enter?rise;=-'12-, 1
i).'nartnreni cf i'ieavy Industry .':t/t i '-'b")

TSW(B) Sectioir

Subject: Apolicatic'r of Mi i Thern.ral Systems (Hyderabad) for

ratification oi norms of AA no -091005954i dt 12-03-15

DES-I,DGFTnraykindlyrefertotheabovementionedlicenses
of M/S Thermal Systems (Hvderabad) on the subject mentioned

above. Based on the infoi-mation submitted, this office recommqnds

the followin9

Export
suoer heater for 460 TPD sulphuric Acid Plant with gas outlet temp

44Oo7soc, weight 32.36 MT

Imported inPuts
1. AS Tubes- Seamless OD 10 to 168'2 mm- 5 MT as as per sl no

2r of SION C- t742
2. CS plates- Thickness 5 to 120 mm-16 MT (with 27o wastage)'

The above issues with the approval of IA(KKT)' ..,7\/r>TB.C.Nayak

DeveloPment Officer

φ
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Ministry oF Hca、′y」ndustnes&Public Enterpttsesノ
リリ″

`´
Departinerヒ Of Heavy lndustry

丁SW(3)SecUOn

Subject: ApplicatiOn Of M/s Commercial Engineers & bOdy

builders itd fOr fOr ratificatiOn of norms of AA no llloo28052
dtd 23-06-15

DES― I′  DGF「 may kindly reFer to the Application Of /s

m路吼「lFtti諦縄|♀:浩1:せll「円td tthe nrm may be
SI no 3, 5 & 11 of SDL. The calculation of raw
be supported by the dimensional engineering
relevant dimensions highlighted,

material must
drawing with

Development Officer
10-06-15

DGE.-ELDO. DEAI
Deptt. of HI, UO No3(134)/201s/TSW(B) Dared
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MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE

DIRECTOP. GENERAL OF FOREIGN TRADE

DES I SECTION, ROOM NO 4O4,4TH FLOOR

UDYOG BHAWA.N

NEW DELHI - 110011

Date:15.05.2015

KIND Aπ N:SHRI HARADHAN DAS[FTDO]

Sub. : RACTIFICATIoN oF NoRMs IN REsPEc.r oF ADVANCES AUTHORTSATIOH NO 34IOO4O4TI2

DTD: 12.08.2OL4ISSUED UNDER PARA 4.7 OF HBP VOL I

YOUR F.No. : oUso/oso/oo2sUAM13/DEs-I/s1

RLA File No= 34l2LlO4OlOO2L2/AM15

Dear Sir,

we have received a letter from your office Dtd: 01.05.2015 vide vour file no 01/80/050/0025tlAM13|DES-I/91,

in this matter I would like to bring your kind attention that it seems that RLA Baroda has by mistake sent you the

request for rectification of Norms.

However ours licence issued on NET - TO - l',lET basis as per HBP

the condition sheet of advance licence attached for your reference,
Para 4.I2 vii which can also be confirmed with

llFO.leiF:qPireTFF[:Я
FllwS nXation letter bythe NORMS COrnrnittee does not arise in our

case and request You

ごb

NI耐IrT
needful at your earliest,

じヽへヽζThanking you′

Yours faithfu‖ y′

FOR MUNJAL AUTO INDUSTFkIES Ll・ D

DEPUTY MANAGER FINANCE.

CC: The loint Director General of Foreign Trade, Baroda'

衝 poraむ o静e剛 ,計d‖∞L:JMabwg説 離 i馳翻 Pl鶏 野 臓 ツ loヮLl_1,薫 "_1121Ⅲ憂 |
Waghoda ttanJRegd.0任 ke■ 187 GIDC,hdustnJ Eiate,Waghodね

‐39,760,Distt Vadodara(GttaraO,Tel:91‐ 2668‐ 262421‐ 26,FaК  91‐ 2668‐ 262427

Bawal‖ant■ 円ot no 37,Sedor 5,Ph― |し G C Bawa卜 123501,Di戴 Rewa‖ (HЮ′Tel:91‐
1284‐ 264435‐ 36,Fax:91-01284264434

Handwar Plant■ Plot no‐ 11,lndustrlal Park‖ ′Vi‖ Salempur Mehdood′ Dtt Ha百 dwar‐
249402(Uttrakhand),Tel:91‐ 01334‐ 235530132,Fax:91 01334‐ 235533

For more informaJon plea`o mall mal10munialauto cOm Or vijt us WVrt nlunialautO COm

Ｄ‐

Ｍ
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GOV=RNMENT OFl:ヽ DlA
MINiSTRY OF COMMERCE&:NDUSTRY
DEPARTMttNT OF COMMERCE

DIRECTORATE CENERAL OF FOREIGN TRADE
DES.iSECT10NI R00M No.404:4th F:oor,UDYOG BHAWAN:

Dated: ,\ilr-,,

Foreign Trade Development Officer

Tel.:23061562 Ext 265

E―mall:ncl.dq10nた .in

一①

い0へ ζ` ■・
'農
隆治落曇ζ

,Munial Auto lndustttes Limited,187′ GIDC industrlal Estate′ Waghodia′ Baroda‐ 391760.

The Joint Director General of Foreign Trade,
1'l Floor, Sardar Patel Bhavan,
Jilla Panchaya Building, Near poto Club,
Vadodara-390 001.
Email:vadodara-dgft@nic. inS

Subject: Ratification of Norms in respect of Advance License No,3410040442 dated 12.0g.2014 issued
under para 4.7 of HBP Vol.l.to M/s. MunjalAuto lndustries Ltd. - regarding.

.Meeting No.27115 Dated: 31.03.201S
Sir,

Please refer to this office letter dated 7 fi.2014 and subsequent reminders dated 18.12.2014
and 27.1.2015 on the above cited subject. The case was consicJred by Norms Cornmittee-l in its
above mentioned meeting. The Committee noted that hard copies of firm's application has not been
received in this office for consideration of Norms Committee and decided to remind RfuFirm for
foruvard hard copies of application,

2. You are requested to forward 05 complete sets of firm;s application to this office for
consideration of Norms Committee for ratification of norms of subject advance authoriz yours faithfuily,

Yours faithfully,

…
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Ministry of Heavy Industries & Public Enterprises
DePartment of HeavY Industry

TSW(B) Section

Subject: Application of M/S Metionnics Industries for
ratification of norms of AA no 22L001512L DTD 11-11-14

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Metionnics Industries. The firm has replied vide their letter
oi duted 04-05-15. It has not replied to this Office of letter of
dated 26-03-15. This Office, therefore, does not support the

request.
The above issues with the approval of IA(KKT).

FTDO DGFT, DES-I)
Deptt. of HI, UO No 3(64)/1S-TSW(B)

Development Officer
1B-06- 15

dated

レ
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B.e .Nayak
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Govemment of india
I\4iri s ir5, o f C ommunicati ons and lnformation Techno I ogy
Depahment oi' Eiectrorucs and lnformationion Technology

Electronics Niketan. 6, CGO Complex
Nen, Delhi-I10003

Sヽ
^た
い」紳`
づ″Sに

勁
lζ %ヽη`ヽ√

ヾ
υ ダドト

‐
ハ

薫

,lγ

´

Sub: Ratification of norms in terms of Para 4.7 of IIBP. (Vol.l) in respect of advance
Licence No. 05tr0392577 dated 24.12,2014 issued to M/s. Hexagon Metrology
India Pvt.L,td. Noida.

Reference DGFT I.D. No. 01/80/050/574lANll5/DES-l/1778 dated 11.02.2015 vide
which comments of this Department have been sought on the above mentioned application
of IWs. Hexagon Metrology India Pvt. Ltd. Noida for ratification of the norms of
advance licence issued under Para 4.7 for export of "Optive Lite Vision Measuring System ."

2. The FOB value of export is Rs.1,000,000.00 (US$ 16,393.44) and CIF value of Import
is Rs 311,109.40 (US$ 4,926.00).

3. The application has been examined in the Department of Electronics and Informatron
Technology from technical angle. The items proposed for import are essential to assemble

the export product. This Department reggrnry)ndflatification of norms of advance

authorization on net to net basis on nil rvasthge on accountability clause.

N
\ 5,L) 7\\,XAP-

(AshaNangia)
Director

Shri Haradhan Das. FTDO. O/o DGFT. Udyog Bhavan, Nerv Delhi
DIT U.O. No. l7(9)/2015-IPHW dated 19.05.2015
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Department of Electronics and lnhritiatiЭ n Technolo〔 y
El∝tro亜cs Niketari,6,CGO Cottple}【

New Delhi― ,10003

Sub:RatifECatiOn of nol¬ms in tel・Ins ofPar2.4.7 ofHBP。 (Vol・ 1)in respect of advance

Licence No。 0510392576 dated 24.12.2014 issued to M/s.Hexagon Metrology

lndia Pvt.Ltdo Noida.

Reference DGFT I.Do No.01/80/050/ANI115/DES-1/1777 dated ll.02 2015 vide which

COrFmentS of this Department have been souttt on the above mentioned applicttion of

N1/s.Hexagonヽ 4etrology lndia P17t.Ltd Noida  for ratiflcation ofthe norms of advance

licence issued under Para 4.7 for export of``(Dptive Lite Vision Mcasunng Systenl."

2.The FOB value of o【portis Rs.1,500,00000(USS 24,590.16)and CIF value oflmport

is Rs l,202,531.00(USS 19,327.00).

3.The application has been exarruned in the Departmeilt of Electronics and lnformation

=♯

長算ii[:]WⅧ     I暴l選澱躊

(As麒
Director

Shri Hara_dhan Das.FTDO.0/o DGFT、 Udvo2 Bhavan.New Delhi

DIT U.O.No.17(8)/2015-IPI‐ W dated 19.05.2015
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曖 ζ

AD(ME)

ハ Officc Ofthc devc10pmcnt corllmissiOncr

MicrO small&medium Enterpriscs

ルIECHANIcAL DIVIsloN

賭lr

30(56)/15‐ ME

;[tr1: 
AA no 04t0rsgg5r dated 01.01.15 for M/s Standyne Amargamations

The following information is required:_

o Detailed technical note on manufacturing process including the relevant flo* .i..t.' 
ff:*l,ffHicardrawing 

witrr crimensio, or"urt 
"*pon-product, 

catarogue, if any may

r Weight of export product.
. Weight of cam blanks.
o Size and specification including grade, composition, range, thickness etc of the itemsproposed for import. ---^o-' eLv ur r"IrE 

?o Detailed calculation as-to how the quantity of raw materiar proposed for import has beenarrived at, includ.ing the net weigirt of componer,r i" iJ manufacturecl out of rheseimported materials, wastages claimed at each stage of manufacturing with completejustifi cation and supported by documentary evidenceTdr"*i"g.

This issue with the approvar of Director (ME) for taking a view by NC.

0/o Thc DC(MSME)UO note n0 30(56)/15-ME dated 22 06.15



ヘ

鮮

職 でも・1了し
/

30(34y'15-ME

Subject: AA No. 3110065171 dated 07.0i.15 in respect of M/s York Transport
Equiprnent (India) Pvt. Ltd.

lhe follou,irrg information is required from the unit:-

Detailed technical drawing with dirnension of each export product. catalogue. if any may
also be furnished.
Weight of each expoft product.
Blank size of import product.
Detailed calculation asto howthe quantity of raw material proposed for impoft has been
arrived at, includirig the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by docurnentary evidence/drawing.

This issues with the approval of Director (ME)

AD(ME)

Shl・i Haradhan Das,FTDO、 DGFT Udvog Bhawan New Delhi

O/o The DC(MSME)ID note no 30(34)/15-ME dated 18.05.15

麟ハヽ|√
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ノ訂
′じイ界イ

No.7/140ノ2015‐TSVV

DEPARTMENT OFi卜:DUSTRIAL POLiCY&PROMO丁 10N

(TS｀Ⅳ Sedion)

dated 15-01-2015- Ⅳ1/S Golden

Ret   DGFT U.〇 .No.01/80ノ 50/002/AM-15ノDES― l

DGFT may please refer to their UO on the subject mentioned above' ln this

"onnr.tion, 
the fiim may be requested to submit the following :-

i)Exactdescriptionoftheitemofexport,it'sweightandnumber'indicatingnet
import content of rubber in the expott item'

ii)Completeprocessofma.n,ufactureoftheitemofexport,indicatingstagewise
wastage and exact quantity f OV *Lignt as also numbers) of the metal cast iron

or Aluminum drums

lii)Productionoftheitemofexport,vis-d-vis,consumptionofallrawmaterials
(Both imported an indigenousl Ouring the past three years' duly certified by a

Chartered Accountant'

Su切?山 酬:晰.悧l臨留h‖
α0540392836

Copy tO i Shtt S.K.」 ain,DO.,DIPP

折

04‐06‐2015

hrJrf

継ヱ
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omce ofthe Development cOmmissiOner

M〕
藉 Wi躙:熙

転
ζヽ

30(s5y1s_ME

Subject: AA no 0510392924 dated r9.0r.r5 for M/s Boysen India Ltd.

The following information is required from the unit

Detailed calculation as.to how the quantity of raw material proposed for import has beenaffived at, including the net weigirt of tomponents to be manufactured out of theseimported materials, wastages craimed at each stage of manufacturirg *itr, ;;i;"justification a'd supported by documentary evidenceTdra*i;;. 
-

Blank size of irnport product.

This issues with the approval of Director (ME)

Sllri Haradhan Das,FTDO、 DGFT UdvOg Bhawan New Delhi
O/o The DC(MSME)ID note n0 30(55)/15-ME dated 22 06.15
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30(42)11s-ME

Subjecr: AA no 051039292-r dated i9.01.15 ror Mis Boysen India Ltd'

The following information is requireC flrom the unit
.:*'-

Weight of each exPort Product.
Size and specification inclucling grade, composition, range, thickness etc of the iterrs

proposed for imPort.

beiailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weigtrt of components to be manufactured out of these

irnported rnaterials, wastages claimed at each stage of manufacturing with complete

j usiifi catio, a,d s upported by documentary evidence/drarving.

Blank size of irnPort Product.

This issues with the approval of Director (IVIE)

Shri Haradhan Das.FTD

o/O Thc DC(MSME)ID■ otc no 30(42)/15-ME datcd 03.06.15

鞣ヽ、ヽlf
PARVEEN SHARMA

剛信電j):|ヽぼ11::[電厨R:lξ撃
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Ofice ofthe developlllelit CollliniSSioller

やIicro sillall&mediulil EnterpJ・ iscL

MECHANI(]AL DIVIS10N

多へ1″ メィ,■

訴 LIダス

Subject: AA 1o ZZlO0l5l79 dated 2i.01.15 in respect of M/s Ind-sphinx Precision Ltd'

The following information is required frorn the unit:-

. Weight of per unit expcrt product.

. Weight of per unit import rnaterial.

. Detailed calculation u, to 1lo* the quantity of raw material proposed for import ha^s been

arrived at, including the net weigirt of components to be manufactured out of these

imported u.raterials, wastages claimed at each stage of manufacturing with complete

jusiifi cation and supported by documentary evidence/drawing

This issue with the approval of Director (ME)

ゑ )∫
′

(K.S.Sodhi)
AD(ME)

PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog i3rlawan, New Delhi-11
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SutteCt:AA no 0510393088 dated 04.02.15 for M/s Boysen lndia Ltd.

The following information is required from the unit

Detailed calculation as to how the quantity of raw material proposed for import has been

agived at, including the net weight of components to be manufactured out of these

irnported materials, wastages clairned at each stage of manufacturing with complete

juslification and supported by docurnentary evidence/drawing'

Blank size of import product.

This issues with the approval of Director (ME)

,4 ^v;\Joo"-1

" rr.4\L

f,',#ju"

Shri Haradhan Das、 FTDO.DGFT Udvog Bhawan Ncw Delhi

O/O The DC(MSME)ID note no 30(43)/15-ME dtted 03 06.15

偽|マ ||「

ζン

30(43)/15-ME
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Ministry(jlll]〔
ゑ:l∫ ::T::サ):‖:I:tilterprises をが

7,´
じ/

TSW(B)SectiOn

Subject: AppHcation of M/S GB Engineering for ratification of
nOrrYIS Of AA no 0410160110 dt 05-02-15。

DES― I′ DGFT may kindly refer to the above mentioned licence
of M/S GB Engineering,The firrn has app‖ ed for ratification of
norms for supply of super heater elements for which it has
proposed to irnport 6 sets of SS Shields. 丁he firrln may be
aSt『dさ

:t:棚  [/             :‖ Flと m with its specific usQ
2, Manufacturing process of the exort product highlighting
the use ofimportitem.The placement of the impOrtitem
may be shown in the drawing ofthe exportitem.
3. Complete specif!cation of the export ltem.

4. Break up importitem in to numbers。

         こか
B,C.Nayak

Development Officer
29-05-15

DGFT′ F「 DO′ DES― I

Deptt.of HI′ UO No3(118)/15-丁 SW(B)

脳いヽ√
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Ministi-y of l-ieavy Industries &. Fublic Enterprises
DePartment of Heavy Industry

TSW(B) Section

Subject: Application of L&-T tvlHI Turbine Generator Ltd for
ratification of norms of AA no 0310793738 dt 11-12-15

DES-I, DGFT may kindly refer to the above mentioned licence

of L&T MHi Turbine Generator Ltd. The firm may be asked to

submit following information'
1 SI no 3,5 & 11 of SDL.
2. Most of the import items(components) are not multiples of

the export quantity. For example item no 1 to 4' The reason

for the sa nre.
3. Forged blades are imported as

material is also imPorted. (Item
same.

4. Break up of import items given ii'l set to number'

5. AA number of the simiiar export product & copy of NC

Decision.
6. Indicate iiem no of consumables & their value'

The above issues with the approrral of IA(KKT)'

Development OffiCer
｀
17‐06-15

DGF「 (FTDO′ DES‐ I)

Deptt of HI′ UO No 3(121)/15-丁 SllJ(B)

Mヽ1｀ ζヽ

/

1)

〆
)/L_

SuCh(Item no 29)&blade
no 34). The reason for the

0

許ヽ
シ

／

ヽ
ジ

.C.Nayak

PARVEEN SHARMA

剛鰍鼎期鱈
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Ⅳ願NISTRY OF COttiU「 NICATIt,11=AND II■ iFOI卜 1バTiON.TECHNOLOGY

章積ぼ楡載議で平可競爾 〕峨勲 百

DEPARTMENT OT ELECTRミibnCs AND E僣 OItⅣlAT10N TECHNOLOGY
Vtteb3iれ :WWttdeity.go■ in

羊、 1%

オ域イ4■
d:tg-!l\---,,/'

A●

耐 .」rり郷 PHW
節

Dat6「 51・2・ 0・ 1・5…・

、3が
蝉

Please refer to your application received from the O/o the DGFT on the subject mentioned
above.

2. You are requested to provide the following information to enable further processing of
the proposal.

i) Details of export prcduct
ii) Cornposition of one set of export product
iii)Composition of each set of import items
iv) Quantity of import item required to manufacture the one unit of expofi product
v) Wastage claimed, if an,v and justification thereof
vi) Copy of advance authorisation rvith list of import items.

Subl‐

Copy to:

Shl・i Haradhaln

FTDO
O/o.DGFT
LIdvoq Bhavan

New Dclhi

鰐獄?蹴lぶl害吼l鷺躍
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言無爺-110003

ELEC‐rR(,Ifris I(IKETAヽ
6.(I.(1.(l〔 iC卜 IPIノEX
N11111■ il.III‐ 11001)3

Yours^faithfully

Tel.-24301268

M/s. Bliarat Heavy Electricais Litrited
Electronics Division
Post Box No. 2606
Mysore Road,
Bangalore- 560026

∫摯血誡潔Pb
Publir Fti「 Ates c10SCI Lome
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DePariment of HeavY industrY
TSW(B) Section

Subject: Application of M/S Clyde Bergmann India
norms of AA no 510393342 DT 24-02-L5

for ratification of

DES-I, DGFT may kindly refer to above mentioned licence of M/S

Clyde Bergmann India. Taking clue from the similar request examined
for AA no 5L0384544 DI 27-04-14 this Office recommends as follows'

EP-1- Inputs 1 to 5- as per GN-4 with accountability clause.

EP-2- Inputs 6 to 24 except item no 15 to 17- as per GN-4 with

accountability clause.
15 to 17- relevant Tube as pe( C-1647 '

25- Steel Section Beams- t'02k9lkg content in EP'

EP-3- Inputs 26 to 4L- as per GN-4 with accountability clause'
42- Steel Section Beams- L'02 kg/kg content in EP'

EP-4 Mandatory spares - inputs -43 to 65 Spares- Export & import
both are same. DGFT may consider import as per spares policy if
eligible.
th-e above recommendations is with reference to list given at Appendix

11A attached at Page 5o/cr

The above issues with approval of iA(KKT)

Development Office r
05-06- 15

DGFT. FTDO, DES.I
D"ptt-f HI, UO N" 3/Lt3/2Ot4lTSW(B)dated F;)

／
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Item Recommendations

1 ｎ

ｅ

Ｎ。

Ｓｔｅ

Alloy
plates
As per SION C-1647

2 to 5 components Under GN-4 with accountability. These items
do not specifically appear in the SION.

ル:inistry of Heavy lndustries&PubHc Enterprises」
耳フ1雰弓
′́も4JlIDepartrllent of Heavy lndustry

丁SW(B)SecuOn

Subject:ApplicatiOn of M/s ISGEC Ltd for ratification of norms of
AA no 0510393438 dt 03-03… 15

DES‐ I′ DGFtt may kindly refer to the above mentioned licenses of
M/S ISGEC Ltci.Based on the information we may recommend the
following:

Export
50/30丁onDie spOtting
Import

The above issues with the approval of IA(KKT).

Developrrlent officer

08-06-15
DGF「′Fl‐DO r DES― I)
Deptt.of HI′ UO No3(131)/15-丁 SⅥ【B)
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.-iaa g. F,,,r..ri^ =^,^-^-,-^ll{lZlr'-Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Enestee Engineering Ltd for
ratification of norms of AA no 5010002186 dt 05-03-15

DES-I, DGFT may kindly refer to the above mentioned licence of M/S
Enestee Engineering Ltd. The firm has applied for ratification of
norms. The firm may be asked to submit following information.

1. The firm has not submitted Appendix-11(A) of application
given the wastage in raw material. The firm may be asked to
submitthe same.
2 SI.No.3′ 5&1l oF SDL
the requirement for each
dimensional engineering
highlighted.

drawing wth the reievant dimensi

Development Officer
29-05-15

The firm should give calculation for
raw material supported by

DG「 ,FFDO,DES-1
Deptt Of HI′ UO No3(133)/15-TSW(B) dated

Э

＼哺r嚇 デヽ
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Offlce ofthe developlllent Conllllissioner

Micro small&llledium EntcrpHses

PIIECHANICAL DIVISION

怖ぃζ

30(s7)/15-ME

Subject: AA No. 3110065330 dated 13.03.15 in respect of M/s York Transport
Equiprnent (India) Pvt. Ltd.

The following information is required from the r.u-rit:-

Detailed technical drawing with dimension of each export product, catalogue, if any may

also be ftrrnislied.

Weight of each expbrt product.

Blank size of import product.

Detailed calculation as to hor,r, the quantity of raw material proposed for import has been

arrived at, including the net weiglrt of components to be manufactured out of these

imported materials, wastages clairned at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net r.veight (Gross weight minus wastage) for each

irnported and indigenous input in the export product may be indicated. Net weight along

wiih details of other imported input to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated.

This issues rvith the approval of Director (ME)

(K.S.Sodhi)
AD(ME)

Shri Haradhan Das,FTDO,DGFT Udvoq B1lawan New Delhi

o/O The DC(MSME)ID notc no 30(57)/15-ME datcd 22.06.15
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Micro small&medium EnterpriseЬ

ⅣIECHANICAL DIVIS10N
30(30)/15-ME

Subject: AA no 05 I 03935 87 dated 1 6.03.1 5 in respect of M/s Honda Cars India Ltd.

Norms may be fixed as follows:-
. Import may bd allowed on net to net basis with NIL wastage and accountability clause.

This issue w'ith the approval of Director (ME) for taking a view by NC.

Shri H.Das,FTDO,DGFT Udvog Bllawan New De11li
O/O Thc DC(MSME)ID note no 30(30)/15¨ ME dated 14.05.15

いザヽ 銭lDll√
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(K.S,Sodhi)
AD(ME)

♪牲
I,ncl

つF



⌒

qγ
げ
/―´

Ministry oi' Heavy Industries & Public Enterprises
DepartFnent Of Heavy lndustry
TSW(B)SectiOn

Subject:Application of M/S ISGEC Ltd for ratification of norms of
AA no 0510393586 dt 16-03-15

DES― I′ DG「F may kindly refer
M/S ISGEC Ltd.Based on the
following:

ExpOrt

to the above mentioned licenses of
information we maY recommend t]re

Die spotting Press- 1 set
Import

The above issues with the approval of IA(KKT)'

Development Officer
08‐ 06-15

dated
DG「 F′ FTDO′ DES― I)

Deptt.of HI′ UO No3(130)/15-丁 SⅥ【B)

③
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Item Recommendations

1 Non Alloy
steel plates

As per SION C-L647

2to 6 components Under GN-4 with accountability. These items
do not specifically appear in the SION.'

.C. Nayak
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Offlce oftlle devcloplllent Comnnissioner

Ⅳlicro slnaH&lllediuin Elltcrpl・ iscs

MECHANICAL DIVIS10N
30(3 5)/l 5-r,tE

Subject:AA no 0510393605 dated 17.03.15 in respectof M/s [ndiaAutomotives.

Tlie follcrving informatiorr is required from the unit:-

c Per unit weight of export product.
e Per unit weight of irnport material.
. Weiglit of blank for each export product.
. Detailed calculation as to how the quantify of raw material proposed for irnport has been

arrived at, including the net weight of components to be manufactured out of these

irnported materials, wastages clairned at each stage of manufacturing witlr complete
justification and supported by docurnentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC.

(K.S.Sodlli〉

AD―ME

lawan

O/othc DC(MSME)UO notC n0 30(35)/15-ME dated 18.05.15
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Department of l'leavy !nCustry
Udyog Bhawan

〆亭ルハ/ルノ電

File No-3/15/2013/TSIAr(B)

Sub:Ratif:cation of AA NO.6110000908 of M/S.BHEL′ Haridwar

Export Product:3x660MⅥノSteam turbine′ Condenser′ and Generator′ Lantpur sTP

This is in continuatlon to earlier recorlrrlendation dt 06.03.2014′  cleared by NC on

15.04.2014.Fo‖ owing items vvere deleted earlier because app‖ cant did not give specific

descriptlon ofitems vvhich they have given nollv.

ltem

No AA.

Name Total Quantity

206 Alloy Steel Bar Flats Repeat ofAA. 6110000536 Sl No 198#

208 A‖ oy Steel Profile Repeat of AA.6110000536 Si No 200#

# As requested by the applicant vide thei:'letter dated 3019/20L4.

Following items under GN-4 with accountability clause.
Machined forged components 300 Nos(2.5 MT)

48 Balancing weight/plugs 22000 Nos(0.45 MT)

201 Stroboscope (fused on rectifler wheels) 6 Nos

203 Generation end vibration monitoring systenl 6 sets

220 Tu rbine Fou ndation Accessories as per packing‖ st no:

AH036310/965000/0001_

222 Turbine Accessories - | as per packing list no・

AH036310/965000/0035

223 Turbine Accessories - ll as per packing list no:

AH036310/965000/0004

224 Crossover pipe l set

230 Foundation Accessories as per packing list no:

AH036310/965000/0020

231 Exciter Accessories as per packing list no:

AH036310/965000/0016

232 Generator Accessories as per packing list no:

AH036310/965000/0008

233 Hardware (plates/washers/bolts ) etc 6 sets

This has the approval of JS(RKS). Ｌ

‐ｎ
ｄ
ｕ0 怪|マ |ば丁o

Dy′ DGFT
DES-1

Ｄｉ‐
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DG FT(FTDO′ DES― I)
Deptt.oF HI′ UO No3(120)2015-TSいノ(B)

Development OfFicer
05-06-15

dated

っヽ`lr

デ万万
/〆

Ministry ci Heavy Inciustries &. Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Promac Engineering Limited for
ratification of norms of AA no 0710107942 dt 26-03-15

DES-I, DGFT may kindly refer to the above mentioned licence of
M/S Promac Engineering Limited. The firm may be asked to
submit followinq information.

1. Specification/write up along with specification of export items.
2. Manufacturing process of the each export products separately

clearly indicating use of the import item & their placement in
the engineering drawing.

3. Sl no 11 of SDL may also be submitted.
4. Differentiate between Export product & import items since

ITC(HS) code is same

The above issues with the approval of IA(KKT).

鱚
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9耳VC駐∫温服覇翌例淵離1ざ駐窓器器瑞:譜 疵ゝ 7し
'   MECHANICAL DIVISION

′r                     30(31)/15-ME

SutteCt:AA No 0510393766 dated 27.03.15 in rcspcct OfM/S Globe Hi Fabs.

ThenormsmayIIL壁三型聖21望ff° 11°WS:~

o ll■port ofitelns may be a1lowed on netto nCt basis with NIL wastage

alld accountability clause..

This issue with the approval ofDirector(ME)for taking a宙
ew by NC.
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AD(ME)

1切コ 5
o/O The DC(MSME)ID note m
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(Ma―t履 )

DePartment of Heav:r' IndustrY
iSW(B) Section

Subject: Application of l'1/S Anand Exports- for ratification of

norms of licence no 0610019975 dt 06-f2-10

DES-I, DGFT may kindly refer to the above mentioned

AA of M/S Anand Exports' The firm has replied vide their letter

oi Jut.O O1-06-15. This Office agrees to ihe amendment in

description of export product from "super finished piston pin of

iougtrness value RA um 0'036 to 0'1" to "Super finish (as per

BIS: 3073-1967)Piston Pin "

The above issues with the approval of JS(RKS)'

Deve10pment OffiCer
18-06-15

3(68)/15‐ TSヽ ノ`(B) dated

〇 眈いf

ft.ua, ls9

1c. trtayak
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Ministry oi' l'!eat/y InCLjstries 8r Pubiic Enterprise
De partment of Hea\1y industry

TSW(B) Secticn

Subject: Application of M/S DOOい ノON Electronics for ratification of
norms oflicence no AA no 0410159015 dt 18‐ 07-14

DES-I, DGFT may kindly refer to the above mentioned AA of f,l/S
DOOWON Electronic:. The firm's representation dated 13.3.15 has
been examined. It is observed that the firm has not submitted the
calculation of item no. 14 & 15 of import. The above items are
consumables. This otfice recommends the import of two items @ 1olo

of FOB value of export.

The above issues with the approval of IA(KKT).

/\
/l/ />_-

I
B.C, Nayak

i DeveloPment Officer
20-05-15

:I]ili{]「吉:11)∫≒(。 3(126)/14‐丁SVV(B)dated  0

S゛よ
｀ 啄ハ|√し フ`

｀

/幣

蝙ヶ
。
研τアをし/
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DepaFtiη ent of H!

Udyog Bhavan′ New Delhi

File No3(112)/2015 TSヽ 〃{B)
Date:27/5/2015

Sub:Ratification of AA No- 0310437081′ Dt.27.ア .2007.L&T

Ret DGttlD 01/80/50/617/AM08/DES‐ l

ExpOrt Product: Topside HA we‖ head。

Item 495 &510- spares, as per foreign trade policy.

ltem 477 1o 479′ 494′ 496to 498′ 501-deleted.

Dv DGFT

DES‐ :

′(、

`,[〔

12ヒ῭
」

ョ:L三二ξ二1____

(K.K.Tiwa百 )

industrial Adviser

銭い1√
針

S.no ofAA. recommendations

471to 476′480 to493′

499to500′ 502to 509′51lto516

GN-4, NIL wastage with accountability clause

Q´

咄

´

C)
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_No.46011/106/2009‐ P〔り‐II

Go、=cnlrnent oflndia

Ministw of Chemicals&Fe■ ilizers

Departmenl of Cllclmicals&Petrochel■ ictts
*****

Subject :

Shastri BhaV7an,1ゞ e、v Dellli‐ 110001
Dated,che l∫ル Decembcr,2014

0FFICE MEMORANDUM

Advance Au仕 lorizttion Applications fiom市〔/s.Poly Mcdicure Ltd.fiDi the

==獣
淵::五1濯以i∬ξ::跳胤    ∴:

).

窯冒鴇爺盤
2壁
鯖器

.漱

∬禦W糧
8棚
χ電≧盤 1響 i15112胤∬繊:

`讐::籠盤霊∬騰棚胤婁脚
ぬe面dSn

Quantity

ffi Handle (Unpacked & Unsterlized, Iiet + 296 wastage

Standard / Crown TiP)

ffi Components / Parts made of

PVC Compound

(i)PVC ResinT

(ii)DioctyI Phthalate(DOP)/HCXam01l Dinch

(iii)Dioctyl Adipate(DOA)

(iV)Calciui l Zinc Stabili2ri

3.Ⅳ〔edical KrafI Paper(Medical Gradc GSM 100± 40%)

1 P"t),*t.. Folylaininate Fiim / Soft Biister Film

This issues rvith the approval of competent authority'

0.704 kg

O.330 kg

O.0165k3

0.0110 kg

い lヽr
、Trade

F/1s,Pl・ i)'a Ralミinll,

FTDO,(lrDES-1),

0/oDGFT,tidyo3 Bhawan
Nc″ Delhi‐ 110011

D“

M

QuantityItem to be ExPorted

Yankaur Suction Set

Rr*;t;rial recommencled to be Imported

(v ) Caici urn lltea:'aic

As per packing poiiolr

Scclion Oficer
―
relci_23382575

ゝ諄ti″ ザしヒ‐、__
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